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Subject 
From 
To 
Date 

Priority 

Fwd: Work Status -AAQMS data uploading to CPCB server from Obra plant 
CGM ObraTPS UPRVUNL Obra <cgm.obra@uprvunl.org> 
SE 4 B Se ommc_4 btps obra <se.ommc_4.btps.obra@uprvunl.org>, EE CIMD 4 <ee.cimd_4.btps.obra@uprvunl.org> 
2020-02-11 05:40 
Normal 

From: Prafull Rathi <prafull.rathi@logicladder.com> 
To: ee.occmd_2.btps.obra@uprvunl.org 

Cc: "Ketan." <ketan@logicladder.com>, Nitin Kaushal <nitin@fpi-india.com>, sales@shreyaengineers.com, 
cgm.obra@uprvunl.org, ee.occmd_4.btps.obra@uprvunl.org. rajeev@shreyaengineers.com 

Original Message 

Date: 10 February 2020 at 17:45 
Subject: Work Status -AAQMS data uploading to CPCB server from Obra plant 
Dear Sir, 

Greetings from LogicLadder Technologies ! 
We at LogicLadder Technologies are channel partner with M/S FPI India and 
MIS Shreya Automation for data uplinking to CPCB and respective SPCB 
servers. 

I would like to inform you of the status for the work regarding AAQMS data 
uploading to CPCB server from Obra plant which was awarded to M/S Shreya 
Automation, Kanpur. 

Data from all 3 AAQMS station was made live from Obra plant after 
our engineer Mr. Aditya left site on date*:16th-Jan-2020* 
Once AAQMS data is available at EnvirolLogiclQ portal or any service 
provider portal, CPCB can access/fetch this data through service provider 
portal. These guidelines were followed at the time of award of this tender 
to M/S Shreya Automation. 
Hence data uploading work was completed on date: 16th-Jan-2020 as per the 
tender terms and conditions. 

So, I request you to please process the MOM work which is pending due to 
mentioned delay in the data uploading work. 

However, I also like to inform you that while executing the project, new 
guidelines regarding AAQMS station data transfer were being issued by CPCB 
in mid January which states that CPCB will automatically pick the data 
from local AAQMS station DAS. 
For the same we have completed our all preparations and sending our 
operation manager Mr. Ketan to get the work completed. He will start work 
tomorrow at Anpara followed by work at Obra 

Looking forward for your support 

Regards 

I look forward to your support to process the MOM of the site. 

India 

Prafull Rathi | AVP -Business Development | +91. 
9911125172 

final execution of the work ! 

LogicLadder Technologies Private Limited 
204, Unitech Arcadia, South City 2, Sector 49, Gurgaon - 122018, Haryana, 

Tel: +91.124.4253896, Fax: +91.11.30051567, www.logicladder.com 
GSTIN: 06AABCL9980G1Z7 

NOTICE: This transmission contains information that may be confidential 
and that may also be privileged. Unless you are the intended recipient of 
the message or authorized to receive it for the intended recipient, you may 
not copy, forward, or otherwise use it, or disclose it or its contents to 
anyone else. If you have received this transmission in error please notify 
us immediately and delete it from your system, 

i sonyunl.org/roundcube/?_task=mail&_ safe=08 uid=2156&_ mtbox=lNBOX&_action=print&_ extwin=1 
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DFFI[E DF THE EXE[uTIVE  ENE:lNEER

EIVIL MAINTENANEE  DIVIslflN-IV

UBRA THERMAL pnwER pRfljE[T

LI.P.R.VIDYUT  LITPADAN  NIEAM  LTD.

nBRA,     DisT: snNEBHADRA   (Li.p.)

Dated: December  20  /2022/CMD-IVIT-5

Subjcet:-±8±g;±=ae-n¥:rmkaEfsszeen:i::`b#=j:giros::i:dn'inp:iiejs|Lb±a,:ka-iadnFisg#jonfgq::::::est`cd.£±=±i==

Proiect Colonv.

Registration No. 989. dt. 20.12.2022  .
Head- 0 & M

M/s Rudra Construction & Suppliers,
Athilapura, Rasra,
Ba]lia AV.P.) 221712

Dear Sir,
Please refer to your e-tender for subjected wck  against e-tender no.  0 I/SE(CMC-II)/CMD-IV#022-23  of

which  Part  I  &  11  were  opened  online  on  27.052022  &  08.062022  respectively  in  the  office  of  SE.,  Civil
Maintenance Circle-II, Obra and subsequent negotiation held on dated  15.11.2022. In this cormection I am pleased to
inform you that your negotiated offer atpar the estinated rates amounting to Rs.  44,19,603.00 Qupees Forty Four
Lakh  Nineteen  Thousand  Six  Hundred  Three only) is hereby accepted,   but work is awarded to you amounting to
Rs.15,00,000.00  in  first phase as per approval  accorded by  competent  authority.  GST as  legally applicable  shall  be
paid extra as per GovL rules. Order for remaining value of the work shau be placed in due course of time as per the
progress  of work.  Date  of start  of the  work shaH  be  20.12.2022  with  completion  period  of one  year  i.e.  upto
19.12.2023.

The division wise distributions of amount of vyork are as under:-

Sl.  No. Division Name Amount
01. CMD-IV Rs.12,00,000.00

02. Cro-V Rs.    3,00,000.00
Total Ant. Rs. 15'00'000.00

You are requested to please submit non-judicial 01  No.  stamp paper worth Rs.  100.00 affixed with revenue
stamp  of Rs.I.00  along  with  a  latest  passport  size  photograph  of proprietor/partner  of firm  for  execution  of the
agreement.  Without signing the agreement,  payment shall  not be made.  A  copy of Bill of Quantity along with terms
and conditions is also being enclosed here with.

Thanking you,
Engl: As above

Your's faithfully,

(

NIul2£9_ 6 ionD.IV It.s of d&tg±                                        ca  E==£:±±£±±pinB9±
#+,£2

cREfu2bR
(Ankur Singh)

Executive Engineer
±T

Copy forwarded for information and necessary action to the following:-
1.     Superintending Engineer, Civil Maintenance circle-II, Obra.
2.     Executive Engineer, Civil Maintenance Division-V, Obra
3.     Dy. Chief Accounts officer, CFA&BO, `B'TPS, Obra.
4.     Concerned All AE/JE, CMD-IV, Obra.
5.     Case file no.TC-05(22-23)A,OI.

c=
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Billofauo[utitv fQ[thework o  swee  in    cleanin   o  road    atri;s  backlanes  cleanin   o  roadside drains  culvert  biTf:i;:fr::i::iirEirinirio.unleanddisosaloarbaeetc.o.obraPro.ectcolonaainste-tender
and small size naalf lief l£                              no. 0l/SE/(CMC-II)/C±¢D±l£!2fl22±i

SL.N0, DSR-16&NSR Item of Work Qty. Unit Rate inRs. Amount

1 NSR Sweeping cleaning of roads and road side patries, road lanes for residences
upto the road side drains/Nala including uprooting of wild vegetation, grass,
refuses and other waste materials in various sectors, collection and stacking
of the  garbage  and  from  other  places  within   loom  at  specified  places  as
directed  by  the  Engineer  in  charge  including  cost  of all  labour  T&P  etc.
required  for  proper  completion  of work.  (To  be  cleaned  three  times  in  per
sector per month)

1.I NSR For Sector No.1, 3 (only 60%) 8 & 9 i.e. 3.6 mos. sector 43.20(3.6xl2) Job 3922.20 169,439.04

1.2 NSR For Sector No. 2, 4 &  10 i.e. 3 nos. sector 36.00(3x12) Job 2631.40 94,730.40

I.3 NSR Same  as  above  but  to  be  cleaned  perday  in  a  month   for  the  road  from 24.00 JobJob 8223.10 197,354.4010,526.40

chauraha near I-AE-1  to Convent School and  Hospital to Club No.1. (  1 x2,\ 12)

I.4 NSR Same as above in item no. I  but for road from Convent School to Trl  Main 12.00(1xl2) 877.20

building and  around  Gandhi  Maidan  through   Girls  College  to  be  cleanedfourtimesinamonth

1.5 NSR Same as above but perday in a month cleaning of road from chauraha near 1- 24.00(Ix2xI2)2709()0.00 Job 1315.75 31,578.00

AE-I  to Degree College Barrier.

2 NSR Cleaning  of jungle   including   uprooting  of  rank  vegetation,   grass,   brush Sqm I.50 406,485.00

wood,  trees  and  saplings  of girth  upto  30  cm  measured  at  a  height  of  lm
above ground level and removal of rubbish upto a distance of 50 in outside
the periphery of the area cleared and burning it with all safety arrangements
in small lots as per direction of the Engineer in charge including supply of all
labour, materials and T&P etc. required for proper completion of the work.

3 2.28 Surface   dressing   of  area   in   back   lanes/road   side   patries   of   residential 28550.00 Sqm 12.45 355,447.5019,861.20

quarters or as directed by the sector in charge as and when required including
cutting   and   filling   ot`  earth   upto   a   depth   of   15   cm   up-rooting   ol.  wild

vegetation,  removal  of all  garbage,  waste  materials also  including collection
and   disposal   of  surplus   material   e.g.   earth,   garbage,   vegetation   etc.   at
specified  locations   lead  upto  50  in and  lift  upto  I.5  in.  as  directed  by the
sector  in  charge  including  supply  of  all  labour,  materials  and  T&P  etc.
required for proper completion of work

4 NSR Sweeping cleaning and  sanitation  work  inside  Club  no.I  premises  including 12.()0 Job 1655.10

disposal  of  waste  materials  including  suppl}'  ot`  Broom.  waste  basket  and (  I x  I 2)

other  T&P  required  for  Proper  completion  of` work.  The  Sweeper  deployed
can be called in odd hours other than normal duty hours.

5 NSR Sweeping  cleaning  of Road,  Rooms,  cleaning  of bath  rooms,  TT  hall  & 12.00 Job 1655.102626.00 19,861.20207,979.2000

Badminton  hall  of sports  complex  on  all  working  days  including  cost  o (1xl2)
Broom  and  other T&P  required  for Proper  completion  of work.  The  work
shall be carried out as per the instruction of Engineer-in-charge.

6 NSR Sweeping  cleaning  of back  lane  three  times  in  a  month  including  collection 79.20 Job

of plastic bags, other waste materials including collection of above materials (6,6x 1 2)

in dust-bin at specified location as directed by Engineer-in-charge.

7 NSR Cleaning  of  covered  /  uncovered  Kaccha  /  Pucca  back  drains,   directly 1998000.00(55500x3xl2) Per R.M. 0.25 499,500.i

connected with  residences  and  non-residential  building with bed  width not
exceeding   30   cm   including  taking  out   sludge.   derbies  refuse   materials,

garbage, brick bats.  stone ballast.  vegetation etc.  frttm  inside or outside along
with  sides of the  drains  as directed  by  the  [nginecr-in-charge  and  collection

of  the   above   materials   at   specified   location   within   loom   spacing   also
removing  the  blockage  for  easy  flow  of stream  water  during  rainy  season
including  cost  of  all  labour,  material  and  T&P  etc.  required  for  proper
completion of work (To be cleaned three times in per month).

cREfty
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8 NSR Trimming  of trees  upto  any  height  including  stem,trimming  of unwanted         10000.00eSk No. 6.00 60,000.00
object,  branches,  cutting  branches  in  small  pieces  and  collection  of wast

pieces  and  collection   of  waste   branches,   leaves  etc.   at   specified  place
including   all   safety   measures,   required   for   proper   completion   of  wor
including cost of all labour, material and T&P etc. complete.

9 NSR Earth work in excavation  in all  kinds of soil along nearby drains of Nalas 450.008y Cum 157.50               70,875.00
road etc.  to  widen the water flow section  in  order to remove water loggin
and   making   proper   connection   with   drains   at   the   require   location    b
mechanical   means   (Hydraulic   excavator)   /  manual   means   in   foundation
trenches   or  drains   (not   exceeding   I.5   in   in   width   or   10   sqm   on   plan)
including   dressing   of  sides   and   ramming   of  bottoms.   lift   upto    I.5   in
including  getting  out  the  excavated  soil  and  disposal  of surplus  excavated
soil within a lead of 50 in. with proper completion of work as per direction o
Engineer-in-charge with cost of labour, T&P etc. complete.

10 NSR Spraying of Katni Lime  along with the drains as and where required  in the 20.00 M.T. 3530.60 70,612.00
varlous  sectors  as  per direction  of the  Engineer-in-charge  including  cost  o
all labour, material, T&P etc.  required for proper completion of ivorks as per
direction of Engineer-in-charge.

11 NSR Removal and disposal of dead animal's bodies, animals like cow, buffalo etc. 300.00 No. 485.00 145,500.00
outside the colony area within 3  kin area directed by the Engineer/Sector in
charge  including  cost  of all  labour,  material,  T&P  etc.  and  also  including
loading,  unloading  and  cartage  as  required  for  proper  completion  of work

(work is to be taken up immediately after intimation from sector in charge).

12 NSR Same as in  item no.  ]0 above  but for removal  and  disposal  of dead  animals 350.00 No. 84.00 29,400.00
(small) like dog,  Lamb etc.

13 NSR Cleaning  of road  side  drain  covered  / uncovered with  bed  width  more than 530940.00 R.M. 0.90 477,846.00
30cm  and  upto  70cm  including  taking  out  sludge.  Rubbish  garbage,  brick

(44245xl2)
bats,  stone bats.  Vegetation  etc.  including uprooting of wild  vegetation  etc.
from  inside  slopes  and  outside  along the  edges of the drains  as  directed  by
sector-in-charge  and  collection  of the  above  materials  at  specified  location
within   loom  also  including  removal   of  blockage  for  easy  flow  of  water
during  rainy  season   including  cost  of`  all   labour,   Material   and   T&P  etc,
required for proper completion of work (To be cleaned once on a month).

14 NSR Cleaning  of Big  Kaccha  /  Pucca  drains  covered  /  uncovered  having  bed 3500.00 Cum 34.05 119,175.00
width  more  than  70  cm  as  when  required  including  removal  of sludge,
debris. refuses, garbage etc. collection of the sane at specified places within
100  in  or  as  per  direction  of Engineer-in-charge  including  cost  of labour,
material and T&P etc. complete.

15 NSR Cleaning ofNalas flowing inside the colony area including removal of slush, ' 830.00 Cum 59. I 0 108.153,00
brick bats,  stones,  mud,  ash,  cow-dung and  other waste materials deposited
in nala bed to achieve free flow of water and removal of stagnation of water
including  stacking  the  obtained  material  at  proper   locations  within  loom
including   cost   of  labour,   material   and   T&P   etc.   required   for   proper
completion of work including all safety arrangements.

16 NSR       ISPeDisposal  of garbage  including  manure  or  sludge.  refuse,  debris.  cut  grasses, 12000.00 Cum Ilo.44 I.325,280.00
wild  vegetations,  stone  or  brick  bats  etc.  including  its  collccti()n  at  specified

ocations  in  regular  stacks  loading  in  truck/tractor  trolleys  and  dumping  at

pecified  disposal  yard  upto  a  distance  of  3   kin  also  including  leveling
dressing of deep garbage dumps.  Measurement of only stacks shall be done
and not trip  of carrier shall  be recorded,  no  voids  are to be  deducted.  The

laces  of garbage  stack  shall  be  properly  leveled  and  dressed  without  any
xtra charge.

Total Rs. 4,419,603.34

Say Rs. 4,419,603.00

ae&`l.---I
Executive Engineer
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No: /CMD-IV/T-5 

Ms Shashank Enterprises, 
Klhairetiya, Post-Bili Markundi, 

Qhra (Sonebhadra) 
Dear Sir, 

Subject:- L.OI. for the work of Installation of dustbins at several places of obra colony and 
compost preparation fronm biodegradable waste. 

Encl: As above 

UPRVUN 

No: 3)2 

gr 

Please refer to your e-tender for subjected work against short term e-tender no. 

14/SE(CMC-IJCMD-IV/2022-23 of which Part-I & II were opened online on 08.02.2023 & 
O1.03.2023 respectively in the ofice of S.E., CMC-I, Obra'and subsequent negotiation held on 
dated 10.03.2023. In this connection I an pleased to inform you that your negotiated offer at 
4.00% below the estimated rates amounting to Rs. 6,67,259.00 (Rupees Six Lakh Sixty Seven 
Thousand Two Hundred Fifty Nine) only is hereby accepted and work is awarded to you. GST 
as legally applicable shall be paid extra as per Govt. rules. Date of start of tie yvork shall be 
05.04.2023 with completion period of one year ie. upto 04.04.2024. 

Thanking you, 

CMD-V /T-5 of date. 

OFFICE DF THE EXECUTIVE ENGINEER 
CIVIL MAINTENANCE DIVISION-IV 

You are requested to please submit non-judicial 01 No. siamp paper worth Rs. l00.00 
affixed with revenue stamp of Rs.1.00 along with a latest passport size photograph of proprietor/ 
partner of firm for execution of the agreement. Without signing the agreement, payment shall not 
be made. A Copy of Bill of Quantity along with terms and conditions is also being enclosed here 

DBRA THERMAL POWER PROJECT 
U.PRVIDYUT UTPADAN NIGAM LTD. 

DBRA, DIST: SONEBHADRA (U.P.) 

L8. Concerned AE/JE, CMD-IV, Obra. 
4. Case file no.TC-14/LO. 

Dated: April, S/2023 

Under 0&M Fund 
Registration No. 39. dt. 03.04.2023 

2. Dy. Chíef Accounts Officer, CFA&BO, 'BTPS, Obra. 

Copy forwarded for information and necessary action to the tollowing: 
1. Superintending Engineer, Civil Maintenance Circle-II, Obra. 

Yur's faithfully, 

(Ankur Singh) 
Exccutiye Engineer 

(Aukur Singh) 
Bxeeutive Engineer 

with. 
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S 

NO. 
1 

2 

3 

4 

6 

9 

10 

11 

13 

14 

Bill of quantity for the work of Installation of dustbins at several places of obra colony and compost preparation from 
biodegradable waste against short term e-tender no. 14/SE(CMC-I)/CMD-IV/2022-23 

DSR-18 

2.8 

2.25 

4.1.3 

10.1 

NSI 

10.22 

10.2 

13.1.1 

6.3.2 

303 

Earth work in excavation by mechanical means (Hydraulic excavator) / manual 

means in foundation trenches or drains (not exceeding 1.5 m in width or 10 

|sqm on plan) including dressing of sides and ramming of bottoms, lift up to 1.5| 

m, including getting out the excavated soil and disposal of surplus excavated 
soil as directed. within a lead of 50 m, 

14 

ITEM DECRIPTION 

Filling available excavated earth (excluding rock) in trenches, plinth, sides of 
|foundations etc. in layers not exceeding 20cm in depth, consolidating each 

deposited layer by ramming and watering, lead up to 50 m and lift up to1.5 m. 

Structural steel work riveted, bolted or welded in built up sections, trusses and 
framed work, including cutting, hoisting, fixing in position and applying a 
priming coat of approved steel primer all complete. 

4.1.10 Providing and laying in position cement concrete of 1:5:10 (1 cement: 5 coarse 

sand (zone-II): 10 graded stone aggregate 40 mm nominal size) excluding the 

cost of centering and shuttering - All work up to plinth level. 

Providing and laying in position cement concrete of specified grade excluding 
the cost of centering and shuttering - All work up to plinth level 1:2:4 (1| 
cement:2 coarse sand : 4 graded stone aggregate 20 mm nominal size). 

|Structural steel work in single section, fixed with or without connecting plate, 

including cutting, hoisting, fixing in position and applying a priming coat of 
approved steel primer all complete. 

13.50.3 Applying priming coat with ready mixed red oxide zinc chromate primer of 

Japproved brand and manufacture on steel galvanised iron/steel works. 

Welding by gas or electric plant including transportation of plant at site etc. 
complete. 

12 mm cement plaster of mix : 1:4 (1 cement: 4 fine sand) up to height of 10 M 

from ground level. 

Same as above in item no.22 but excluding cost of steel which shall be issued 2,000.00| Kg. 

|free of cost by the deptt. 

Brick work with common burnt clay machine moulded perforated modular 

bricks of class designation 12.5 conforming to IS: 2222 in superstructure above 
plinth level up to floor five level in cemnent mortar 1:6 (l cement:6 coarse 

sand). 
Cow dung Manure 

|beldar 

OTY UNIT 

13.61.1 Painting wíth synthetic enamel paint of approved brand and manufacture of 

required colour to give an eyen shade :Two or more coats on new work over an 

under coat of suitable shade with ordinary paint of approved brand and 
Imanufacture. 

1,000.00| Cum 

150.00| Cum 

5.00| Cum 

600.00| Kg. 

7,500.00 Cm 

100.00 Kg. 

5.00| Cum 

400.00| Sqm 

150.00| Sqm 

20.00| Cum 

RATE 

213.81 

6,788.60 

219.65 32,947.50 

86.05 

12.40 

3.35 

86.23 

5,520.30l 

42.96| 

226.14| 

6,357.20| 

110.00| Cum 42.37 

96.00 day 558.00 

400.00 Sqm 100.26 

Total Rs. 

Less (-) 4.00% below as per negotiated rates Rs. 

AMMOUNT 

Net Total Rs. 

Say Rs. 

213,810.00 

33,943.00 

51,630.00 

24,800.00 

25,125.00 

8,623.00 

27,601.50 

17,184.00 

33,921.00 

127,144.00 

4,660.70 

53,568.00 

40,104.00 

695,061.70 

27,802.47 
667,259.23 

667,259.,00 

(Ankur Singh) 
Executive Engineer 

o3.o4-3 
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1. PRICES: 

b. 

C. 

d. 

7. 
8. 

2. VALDITY OF OFFER: 

Rate of items as per Bill of Quantity (BOQ) are quoted by the bidder only in igures in the financial 
bid, Rate must be quoted on percentage above/below or at par with respect to the estimated rates of 
the department in the prescribed xls. Sheet (i.e. B.O.Q.). If there is a discrepalney between figures & 
words, the amount in words will prevail. 
Rates must be quoted by the bidders exclusive of Goods and Service Tax in the prescribed xls. Sheet 
(i.e. B.O.Q.). 

The prices shall be kept valid for a period of at least 120 days from the date of opening of tender. 
3. PAYMENT: 

COMMERCIAL TERMS & CONDITIONS 

Goods and Service Tax shall be paid extra at actual against documentary evidence. 

100% (Hurndred percent) payment shall be made on successful completion of works against each work indent 
after deduction of security, income tax etc. Monthly RAB shall be prepared in forti no.26. In case the 
payment is delayed by the department to the contractor due to any reasons, the firn will not deny the 
execution of work and payment of wages to their labourers shall have to be done by the contractor timely. 

4. INCOME TAX: 

The unit rates and the prices shall be quoted by the bidder entirely in Indian Rupees. 

Income tax at the rate prevailing at the time of billing shall be deducted from eacii biil/running bill. 
5. SECURITY DEPOSIT: 

i) 

6. PENALTY: 

i) 

The contractor shall be required to deposit initial security deposit amounting 1o 10% (Ten percent) of the 
value of the contract within two week of placing of LOI. However earpest money deposited against the tender 
may be adjusted against the security deposit. If the bidder fails to deposit the initial security deposit, the same 
will be deducted from the running/final bills (@ 10% of bill amount. 

The Security money shall be released only after Six months of the completion period of the agreement. If 
the contractor fails to perform the work successfully or discontinues the work berore cornpletion of the period 
of the agreement or the work is discontinued by the department due to his poor performance; the security 
money shall be forfeited in all such cases. Similarly security deposits shall be refunded oniy after adjustment 
of dues of the department. Earnest money of the successful tenderers whomn L.O.I. is placed will be forfeited 
if they fail to start the workor execute the agreement. 

The contractor shall complete the work within the period as mentioned in the leter of indent. If the 
work is not completed within completion period then damages for delay (penalty) @1% per day of 

the value of the assigned incomplete work shall be levied and recovered îrom the bill/running bill. 
However the total amount of penalty shall be limited to 10% (Ten percent) maximum of the total 
value of assigned work. 
In cases, in which the work is delayed due to reasons beyond the control of the contractor, then 
suitable extension of time shall be allowed/granted, if the contractor applies ior the same along with 
No claim certificate' stating that the grant of time shall not form any basis for any claim whatsoever 
the reasons for delay. 
In case contractor is found negligent & the progress is not satisfactory the work shall.be got carried 
out through some other contracting agency on debit able basis and the entire amount on the account of 
difference of rates and damages for delay shall be debited to the contractor and the same would be 
recovered from any of his bill pending at this project or anywhere in U. P. Rajya Vidyut Utpadan 
Nigam Limited. 

Contractor will not have any claim, ifno work or less work was carried out against. the conuact. 
Period of agreement 
a) The agreement shall remain valid for the period of one year from the date ot siart inentioned in the letter 

of intent, or exhaust of contract value, whichever is earlier. Contract may be exiended for further three 
months on the same rates, terms & conditions. Contract may be extended turthr wiu nutual consent. 

b) The agreement executed with the contractor may be ternminated at any time wiliin te period of agreement 
by giving one week noticé. In case the agreement is terminated due to failure on tlie part of the contractor 
then the security imoney would be forfeited. 

9. The contractor shall not sublet the contract to any other firm/party/contractor. The contractor to whom the 
work would be awarded shall bc responsible for all the work of agreement. 

10. Variation 
Variation of any individual item of BOQ may vary upto any extent but over all variation shall be 

limited to (+/-) 10% of the contract value. 
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11. EXTRA ITEMS. 
The contractor shall carry out, if asked for by the Bngineer, any items of work, though not covered by the 

schedule of items of the contract. The contractor shall submit his rate quotations supported by detailed 
analysis vwith in seven (7) days in usual case after being asked for, in writing to take up such work. If possible 
the extra item rates shall be related to accepted item rates. If such suitable accepted rates are not available, the 
contractor shall be allowed 10% extra profit over the direct cost of materials, labour, tools and plants included 
in the rates analysis. Cost of materials, tools and plant shall be duly supported with comparative bids for 
materials and transportation, if any and calculation of tools and plant hire charges shall be based on the report 
of rates and cost committee, Government of lndia or any approved method as decided by Engineer. The rate 
of extra items derived from the above shall be mutually agreed upon by the contractor and the 
Engineerpurchaser before starting the work. In case of emergency, the Engineer will be within his right to 
instruct inmediate execution of the extra work without waiting for the sanction of the quotation above: In 
such cases joint observation of the cost shall be recorded and the payment shall be made on the basis af 
quotation or the actual observed cost plus 10% which ever is less. 

12. ARIBITRATION 
If any dispute, difference or controversy shall at any time arise between the contractor & Nigam & the 
Engineer of contract touching the contract, or as to the true construction, meaning and intent of any part or 
condition of the same, or as to the manner of execution or as to the quality or description of, or payment for 
the same, or as to the true intent, meaning, interpretation, construction or effect of the clauses of the contract, 
specifications or drawings or any of them, or as to any thing to be done, omited or suílered in pursuance of 
the contract or specifications, or as to the mode of carrying the contract in to effect or as to thè breach or 
alleged breach of contract or as to any claims on account of such breaclh or alieged breach or as to obviating 
or compensating for the comnission of any such breach, or as to any othe matter or thing whatsoever 
connected with or arising out of the contract, and whether before or during the progress or after the 
completion of the contract, such question, difference or dispute sh¡ll be referred tor adjudication to the 
Chairman, UPRVUNL or to any other person nominated by him in his behalf and his decisipn by way of a 
speaking award in writing shall be fnal, binding and conclusive. This submission shall be deemed to be a 
submission to arbitration within the meaning of the Indian Arbitration Act 1940/Arbitration and 
CONCILIATION ACT, 1996 or any statuory modification thereof. The arbitrator nay from tine to time with 
consent of the parties enlarge the time for making and publishing the award. 

Upon every or any such reference the cost of and incidental to the reference and award respectively 
shall be in the discretion of the Arbitrator, who shall be competent to determine the anount thereof or direct 
the same to be taxed as between solicitor and client or as between party and party and to direct by whom and 
to whom and in what nanner the same shall be borne and paid. 

Work under the contract shall, if reasonably possible, continue during the arbiration proceedings and 
no payments due or payable by the Nigam shall be with-held on account of such proceedings. 

13. COURT OF COMPETENT JURISDICTION 

Any acion taken or proceediDgs initiated on any of the terms of this agreement sh.sll be only in the Court of 
Sonebhadra and High Court of Judicature at Allahabad. 

14. ENGINEER OF CONTRACT: 
Executive Engineer, CMD-IV, Obra Thermal Power Station, Obra-Sonebhadra sha!l be tlie engineer of 

contract. However after finalization of the tender, Executive Engineer, CMD-V, Obra wil be the Engineer of 
contract for the execution of work in the area under their jurisdiction within timeirane & its quality and there 
after bill yerification. 

15. PAYMENT AUHORITY: 
Dy. Chief Account Officer, CFA&BO, »B'TPS, Obra, Sonebhadra shall be the paynent authority. 
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The scope of work covers installation of dustbins at several places of obra colony and compost 
preparation from biodegradable waste. 

2 

3. 

4. 

5. 

6. 

7. 

9. 
10. 

11. 

12. 

13. 

14. 

15. 

Scope of work 

16. 

SPECIAL TERMS & CONDITIONS OF CONTRA CT 

Work shall be carried out as per CPWD/PWD specification as per the direction of Engineer In charge. 
The cotractor or his authorized representative shall present daily to note the conplaints failing which 
penalty shall be imposed due to delay in the execution of works as per the decision of E.E. CMD-IV, 
Obra. 
Contractor shall lhave to be strictly abided by the health and safety rule of factory and rules and 
regulation ofU.P. Rajya Vidyut Utpadan Nigam Ltd., as applicable to then. 
Contractor will have to take adequate precaution for safety of their workers; Firm shall have to arrange 
group insurance for their labourers for Rs. 5.00 Lakhs for paying the ex-graiia compensation given 
imnediatly to desesead labour by UPRVUNL (Obra TPS). The firn will deposit the above ex-gratia 
amount with the concern division within 120 days of the incident claiming from insurance Co. 
otherwise same shall be adjusted from the bill of the firm. 
Contractor will arrange his own exxperienced and healthy skilled/seniskilled/unskilled workers as 
required and will be responsible for the arrangement of their Gate Passes from security officer, 
insurance of the workers (as required), medical welfare and residential facilities to their workers & 

himself etc. 
The work will be carried out in such a way that no plant/equipment is datnagcd. The repairreplacement 
shall be recovered from the contractor's bill in case of any damages. 
No claim shall be made by the contractor for the Labour rendered idle due to stoppage of work or 
suspension of work due to any reason whatsoever. 
Contractor shall make payment of mininum wages as prescribed to the labourers through cheque. 
Contractor shall follow all the labour laws. 
Contractor shall arrange for the insurance of their workers/staff to be engaged on job at work site at 
their own cost. 

During the tender agreement period the contractor will be responsible to ensure strict 
compliancelimplementation of all the provision amended from time to tine by the, Central/State 
Government/Local Administration up to extent, it pertains to the contractor, of all the employees 
employed by him. 

He has further to ensure and prove, if necessary, that the minimum vages, as preseribed from time 
to time by Government under the minimum wage Act, 1970, are being paid by hin to his employees 
and in case he fails to do so, the liability on this account will be adjusted from any of his 
security/pending bill with the Nigam. 
Transportation of materials/consumables from Site stores up to work site and return of old worn out 
materials and their proper staking shall be treated as included in the scope of work against each items 
as on enlisted in the tender specifications. 
Contractor shall make own arrangement for his stores and staff. For this suitable space will be provided 
by the department, free of cost, if necessary. 
Rights are reserved to reject any or all tenders without assigning any reasons whats0ever or to divide 
the work between more than one firm /çontractors, as per site requirement. 
The contractor shall not sublet the contract to any other agency without prior approval of the Engin�er 
of Contract and they themselves shall be responsible for all the works of agreement. 

All other terms and conditions shall be as per general termns and conditions of UPRVUNL Form A»as 
per they are applícable, In case of any contradiction between any of conditions nmentioned in form 'A 
and those mentioned in special conditions of this contract and comnmercial conditions of this contract 
then the provisions m¡de in the terms and conditions of this contract shall over ride, the conditions 
mentioned in U.P.R.V.U.NL, orm A. 

oo423 
Exeeutive Engiheer 

CM)-IV. Obra 
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HFFl[E  HF  THE  EXE[LITIVE  ENEINEER

EIV[L  MA[NTENAN[E  DIVISIDN-IV

nERA THERMAL pflwER  FIRnJE[T

u.F].R.VIDYUT  UTPADAN  N[BAM  LTD.

9        DBF[A,       DIST:SDNEBHADRA   (Ll.P.)

No:                  /CMD-IV/T-5                                                                                       Dated: April,T¥  /2023

Subject:-  LO_._I.  for  the  work  of Construction  of Proposed{ MRF  (Material  Recovery  Facility`
centre.

Under O&M Fund
Registration No. 41. dt. 03.04.2023

M/s Om Sai Construction,
Ward No. 5, Vaibhav Nugar,
Awleslapur, Chitaipur, Varanasi (U.P.)-221106
Site office-Obru (Sonebhadra)

Dear Sir,
Please   refer  to   your  e-tender  for  subjected  work   against  e-tender  no.   17/SE(CMC-

II)/CMD-IV/2022-23   of. which  Part-I  &  11  were  opened  online   on  03.03.2023   &   10.03.2023

respectively  in  the  office  of  S.E.,   CMC-II,   Obra  and  subsequent  negotiation  held  on  dated
14.03.2023.  In  this  comection  I  am  pleased  to  inform  you  that  your  negotiated  offer  at  2.00%

Ee:::satf:Fe::Tfit::d:et:sFLTtyo#tg,ot:,y¥s.he6r:,boy6,a4c5c8e.potgedt£:p;::k::xa%ar¥:ndetoLyaoTGSs¥
as  legally  applicable  shall  be paid  extra as per Govt.  rules.  Date  of start  of the work shall  be
05.04.2023 with completion period of one year i.e. upto 04.04.2024.

You  are  requested to  please  submit  non-judicial  01  No.  stamp  paper worth  Rs.  100.00
affixed with revenue stinp of Rs.1.00 along withf a latest passport size photograph of proprietor/

partner of firm for execution of the agreement. Without signing the agreement, payment shall not
be made. A copy of Bill of Quantity along with terms and conditions is also being enclosed here
with.

Thanking you,
Encl: As above

Your's faithfully,

(Ankur Singh)
Executive Hngineer

N|5TT3/a      /CMD-IV IT-5 of date.
Copy forwarded .for information and necessary action to the following:-

1.    Superintending Engineer, Civil Maintenance Circle-II, Obra.

i:8g;cceEe£Afr\:#,tsc°##j,Cj;#Bo,`B'Tps,obra.
4.    Case file no.TC-17ELOI.

(hirELi)pu"
Executive En

Annexure R-7
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PROJECT-DETAIL ESTIMATE FOR THE CONSTRUCTION OF PROPOSED MRF /MATERIAL RECOVERY FACILITY`
CENTER AGAINST E-TENDER NO.17/SE(CMC-II`/CMD-IV/2022-23

S.N. DSR NO. Discription Of Items Qty. Unit Rate Amount
1 2.10 Excavating   trenches   of  required   width   for   pipes,   cables,   etc 1,100.00 Cum 188.98 207,878.00

including excavation for sockets, and dressing of sides, ramming o
bottoms, depth upto  I.5 in, including getting out the excavated soil,
and then returning the  soil  as  required,  in layers not exceeding 20
cm   in   depth,   including   consolidating   each   deposited   layer   by
ramming, watering, etc.  and disposing of surplus excavated soil as
directed, within a lead of50 in :

2 4.1.8 Providing and laying in position cement concrete of specified grade 30.00 Cum 4,906.44 147,193.20

excluding the  cost  of centering  and shutteringl:4:8  (1  Cement  :  4
coarse  sand  (zone-III)  :  8  graded  stone  aggregate 40  mm  nominalsize\

3 2.27 Supplying  and  filling  in  plinth  with  sand  under  floors,  including 26.00 Cum 1,655.13 43,033.38

watering, ramming, consolidating and dressing complete.

4 2.34.1 Supplying    chemical    emulsion    in    sealed    containers    including 275.00i Litres 170.21 46,807.75

delivery     as     specified.     Chlorpyriphos/     Lindane     emulsifiable

concentrate of 20%
5 5.3 Reinforced   cement   concrete   work  in  beams,   suspended   floors, 12.00 Cum 8,274.41 99,292.92

roofs  having slope  up to  15°  landings,  balconies,  shelves,  chajjas,
lintels,  bands,  plain  window  sills,  staircases  and  spiral  stair  cases
above  plinth  level  up  to  floor  five  level,  excluding  the  cost  o
centering,  shuttering,  finishing. and  reinforcement  with  1:1.5:3  (1

cement  :  1.5  coarse  sand(zone-III)  :  3  graded  stone  aggregate  20
mm nnminal  a;7f`\

6 5.1.2 Providing  and   laying   in   position   specified   grade   of  reinforced 12.00 Cum 6,540.89 78,490.68

cement   concrete,   excluding   the   cost   of   centering,   shuttering,
finishing and  reinforcement -All  work  up  to  plinth  level  :  I:1.5:3

(1  cement  :  1.5  coarse sand (zone-Ill):  3  graded stone aggregate 20
mm nominal si7e\

7 5.2.2 Reinforced    cement    concrete    work    in    walls    (any    thickness), 5.00r Cum 7,886.44 39,432.20    -

including  attached  pilasters,  buttresses,  plinth  and  string  courses,

fillets,   columns,   pillars,   piers,   abutments,   posts   and   struts   etc.

above   plinth   level   up   to   floor   five   level,   excluding   cost   o
centering,    shuttering,    finishing   and   reinforcement    :1:I.5:3  f(I

cement  :  1.5  coarse  sand(zone-III)  :  3  graded  stone  aggregate  20
mm  nnmitial  Q;7f.\

8 6.1.1 Brick work with common burnt clay F.P.S. (non modular) bricks o 5.00 Gum 5,403.60 27,018.00

1

class designation 7.5  in foundation and plinth in:Cement mortar  1 :4

/1  cement : 4 coarse sand)
9 6.4.1 Brick work with common burnt clay F.P.S.  (non modular) bricks o 32.00 Cum 6,618.01 211,776.32

class designation 7.5 in superstructure above plinth level up to floor
V  level  in all  shapes  and sizes  in Cement mortar  1 :4  (1  cement  :  4
coarse sand`

10 10.1 Structural   steel   work   in   single   section,   fixed   with   or  without 16,000.00 K8 72.92 1,166,720.00

connecting  plate,including  cutting,  hoisting,  fixing  in  position  and
applying a priming coat of approved steel primer all comblete.

11 10.2 Structural  steel  work riveted,  bolted or welded  in built up sections, 240.00 Kg 86.23 20,695.20

trusses   and   framed   work,   including   cutting,   hoisting,   fixing   in

position  and  applying  a  priming  coat  of approved  steel  primer  allcomplete

12 13 .I.2 12 mm cement plaster of mix : 1 :6 (I  cement: 6 fine sand) 120.00 Sqm 215.47 25,856.40

13 13.2.2 15 mm cement plaster on the rough side of single or half brick wall 220.OQ Sqm 248.18 54,599.60

of mix :1:6 (1  cement: 6 fine sand)
14 11.3.1 40 mm thick with 20 mm nominal size stone aggr5gat-a 255.00 Sqm 422.33 107,694.15

RA%

584779



15 10.16.3 Steel work in built up tubular (round, square or rectangular hollow 2,500.00 Kg 109.62 274,050.00

tubes etc.) trusses etc., including cutting, hoisting, fixing in position
and  applying  a  priming  coat  of approved  steel  primer,  including
welding  and  bolted  with  special  shaped  washers  etc.  complete.
Electric resistance or induction butt welded tubesProvidingcorrugatedG.S.sheetroofingincluding vertical / curved

16 12.1.3 320.00! Sqm 775.42 248,134.40    -

surface  fixed  with  polymer  coated  J or L  hooks,  bolts  and  nuts  8
mm  diameter  with  bitumen  and  G.I.  limpet  washers  or  with  G.I.
limpet washers filled with white lead, including a coat of approved
steel  primer  and  two  coats  of approved  paint  on  overlapping  o
sheets  complete  (up  to  any  pitch  in  horizontal/ vertical  or  curved
surfaces),  excluding  the  cost  of  purlins,  rafters  and  trusses  and
including  cutting  to  size  and  shape  wherever  required.0.63   mmIttl275/m2

17 12.4.2

thickwith  7,Incr,natinpnnt   e`qq     an   ,   _   pinProvidingridgesorhipsofwidth60cmoverall  width  plain  G.S.
28.00 Metre 601.82 16,850.96

shee't fixed with polymer coated J or L hooks, bolts and nuts  8 mm
dia G.I.  limpet and bitumen washers complete.0.63  mm thick withzinccoatingnotlessthan275gin/m2

18 12.7.2 Providing and fixing 15 cm wide, 45 cm overall semi-circular plain 56.00 Metre 598.05 33,490.80

G.S.  sheet gutter with  iron  brackets  40x3mm  size,  bolts,  nuts  and
washers  etc.,  including  making  necessary  connections  with  rain
water pipes complete.0.63 mm thick with zinc coating not less than275gin/m2

19 13.48.3 Finishing with Deluxe Multi  surface paint system  for interiors  and 3,500.00i Sqm 106.61 373,135.00

exteriors    using    Primer    as    per    manufacturers     specifications
:Painting  Steel  work  with  Deluxe  Multi  Surface  Paint  to  give  an
even  shade.  Two  or  more  coat  applied  @  0.90  1tr/10  sqm  over  an
under coat of primer applied @  0.80  ltr/10  sqm of approved brand-,,,,`1`.

20 13.48.2 Finishing with Deluxe Multi  surface paint system for interiors and 12.00 Sqm 110.38 1,324.56

exteriors    using    Primer    as    per    manufacturers    specifications
:Painting wood  work with  Deluxe Multi  Surface Paint of required
shade. Two or more coat applied @ 0.90  ltr/10 sqm over an under
coat  of primer  applied  @0.75.Itr/10  sqm  of approved  brand  and,,.I..

21 16.70.1 Providing  and  fixing  G.I.  chain  link  fat)ric  fencing  of  required 120.00 Sqm 675.59 81,070.80

width  in mesh size  50x50  mm  including strengthening with 2  mm
dia wire or nuts, bolts and washers as required complete as per the
direction of Engineer-in-charge. Made of G.I. wire of dia 4 mmProviding&fixingglasspaneswithputtyandglazingclipsinsteel

?? 10.30.1
6.00 Sqm 1,012.58 6,075.48

doors,  windows,  clerestory  windows,  all  complete  with  :5.5  mmthickglassDanes

23 9.21.2 Providing and fixing ISI  marked  flush  door shutters  conforming to 6.00( Sqm 1,542.20 9,253.20

IS   :   2202   (Part   I)   non-decorative   type,   core   of  block   board
construction  with  frame  of lst  class  hard  wood  and  well  matched
commercial 3  ply veneering with vertical grains or cross bands and
face  veneers  on both  faces  of shutters:  30  mm thick including ISI
marked Stainless Steel butt hingeswithnecessarvscrews

24 9.96.2 Providing  and   fixing   aluminium   sliding   door  bolts,   ISI  marked 3.00 Nos. 196.36 589.08

anodised  (anodic  coating  not  less  than  grade  AC   10  as  per  IS  :
1868),  transparent  or  dyed  to  required  colour  or  shade,  with  nutsandscrewsetccomDlete250x'16mm

25 9 .I)J .2. Providing and fixing aluminium tower bolts, ISI marked,  anodised 3.00 Nos. 87.75 263.25

(anodic  coating  not  less  than  grade  AC   10   as  per  IS   :   1868   )
transparent  or  dyed  to  required  colour  or  shade;.--with  necessaryscrewsetccomDlete:250xl0mm

26 9.100.1 Providing   and   fixing   aluminium   handles,   ISI   marked,   anodised 6.00 Nos. 50.55 303.30

(anodic   coating   not   less   than  .grade   AC   10   as   per   ]S   :   1868)
transparent  or  dyed  to  required  colour  or  shade,  with  necessary
screws etc comDTete                                                            RES
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dt      tmentforwater          250.OQ SqmEachEach 1,472.88459449 368,220.004594.49

27 22.2.1       PPinCWrinSinCroviding  and  laylng  Integral  cement  base      rearoofingontheverticalsurfacebyfixingspecified  stone  slab  22into25mmthickwithcementslunymixedwithwaterproofingompoundconformingtoIS:2645inrecommendedproportionsithagapof20mm(minimum)betweenstoneslabsandtheeceivingsurfacesandfillingthegapswithneatcementslurryixedwithwaterproofingcompoundandfinishingtheexteriorotoneslabwithcementmortar'1:3(1cement:3coarsesand)20inthickwithneatcementpunningmixedwithwaterproofingompoundinrecommendedproportioncompleteatalllevelsandas

rtpri hv Erovidingand fixing water closet squatting pan (Indian type W.C.pan)with100mmsandcastIronPorStrap,10litrelowlevelwhiteP.V.C.flushingcistern,includingflushpipe,withmanuallycontrolleddevice(handlelever)conformingtoIS:7231,withallfittingsandfixturescomplete,includingcuttingandmakinggoodthewallsandfloorswhereverrequired:WhiteVitreouschinaOrissapatternW.C.panofsize580x440mmwithintegraltypeh.fltbackorwallcorner 1.001.00 .4,222.25

4,222.25

28 17.1.1        P

29 17.4.1 Providing and fixing white vitreous  c   ina    atypelippedfronturinalbasinof430x260x350    mm    and340x410x265mmsizesrespectivelywithautomaticflushingcisternwithstandardflushpipeandC.P.brassspreaderswithbrassunionsandG.Iclampscomplete,includingpaintingofittingsandbrackets,cuttingandmakinggoodthewallsandfloorswhereverrequired:Oneurinalbasinwith5litrewhiteP.V.C.

Mt 170 42 3,578.82

30 12.41.1 Providing  and  fixing  on  wall  face  unplasticised  Rigid  PVC  rainwaterpipesconformingtoIS:13592TypeA,includingjointingwithsealringconformingtoIS:5382,leaving10nimgapforthermalexansion,iSinlesocketedies.75mmdiameterProvidingandfixingG.I.pipescompletewithG.I.fittingsandclamsi/ccuttinandmakin-oodthewallsetc.d.Nominalbore.
21.00 ere

11111_
313101 18.10

15 .00 RMRMEach 241.4429161 3,621.602,916.10256.40

31.0232 18.]0.2 20 mm dia. Nominal bore.Providingandfixingbrass  stop  cock  of approved  quality  15  mmrnominalbore.ProvidingandfixingG.I.UnioninG.I.pipeincludingcuttingandthreadingthepipeandmakinglongscrewsetc.complete(Newwork.15mmnominaltore.0minalbore
10.00

256.401.00

18.16.1

3333?U133.0234 18.46

4.004.00h4.00 EachEach 199.79 799.16

18.46.118.46.2 221.31 885.2431,148.12

2    mmnoProviding and  fixing ball valv?  (brass)  of approved  quality  , Higorlowpressure,withplasticfloatscomplete15mmnominalbore.Providingandplacingonterrace(atallfloorlevels)polyethylenwaterstoragetank,IS:12701marked,withcoverandsuitabllockingarrangementandmakingnecessaryholesforinlet,outleandoverflowpipesbutwithoutfittingsandtheb.usesupportfoansHpvcInsulatedsingl Each 287.07.4610.00

18.18.1

460 00I e       1,000.00etre11.00 per litreEach 67,.6,710.00

35 18.48

36 NSR wiring point for  light with  1.5  sqmm.  FRIcorealuminiumconductorcableinPVC   conduit   pipe   parilconceletedinwanandpartlylaidinslabalongwiththrainforcementbeforeconcretingcompletewithI.5SqmmFRLSPVCinsulatedmultistrandcopperconductorcableearthcontinui
yeHty               7.0

(0       Each
671.0wireand    lanot     e switchetc. com  lete inallres  ects.1btforfanandlightdut}exhustfan 4,697327

Each                    327

;:          ¥§=      i::::aass[tt:emmN£.o.  iubut  for  5  AMp  plug  pointwith  planotype              10

RE
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39 NSR Supply and fixing of industrial  bulk head fitting or cost aluminium 8.00 Each 821.00 6,568.00

body,  having  heat  resistant  glass  cover  and  MS  Galvanized  wire

guard suitable for and with 9/10 watt CFL complete in all respect
40 NSR Supply and  fixing of LED  Tube  light with  batten  sutable  for upto 3.00 Each 1,020.00 3,060.00

1x22  watt LED  tube  light  complete  including  tube  etc  on  surface
comD]ete in all respects rcAT:AA\

41 NSR Supply   and   burying   of  40mm   dia   x   4.5   metres   long   GI   pipe 1.00( Each 4,076.00 4,076.00

vertically for earthing having  12mm  dia holes  spaced  75mm  apart
drilled upto 2 metres from the bottom complete with earthing Lead
of no.  6  to  8  SWG  GI  wire  in  GI  pipe  upto  appron  (And  from
appron  to  swich  board  the  cost  of GI  Pipe  and  GI  wire  will  be
extra)  upto  swich  board  with  hinged  cover,  masonary  enclosure,
funnel  attop,  allternate  layers  of  charcoal/coke  and  salt  at  least
150mm thick around etc.  comDlete in all resDects

42 NSR Supply and fixing of one no.  8  SWG GI wire in  15 mm dia GI pipe 15.00 Metre 200.00 3,000.00

for earthing,  laid  in wall  duly concealed  including the  cost cement,
sand, labour, T&P other material required for proper completion o
the work as directed at site

43 NSR Supply and fixing of 240 volts  "L"  series miniature circuit breaker 2.00 Each 206.00 412.00

9K/10K   in   existing   MCB,   DB    complete   with   conections   as
required - 5-32AMPS

NSR Supply  and  fixing  of  flush/surface  mounting  distribution  boards 1.00 Each 1,575.00 1,575.00

complete in all respects - 8 way SPN
45 NSR Erection  and  testing  of ceiling  fan  and  regulator  for  room  height 5.00 Each 140.00 700.00

upto  3.5  metres  including  supply  of 3mm  thick  GI  pipe  90mm  dia

duly Painted.  comDlete  in  all  respect
46 NSR Pi.oviding and laying unplastisized rigid PVC pipe conferming to IS 85.00I Metre 600.00 51,000.00

: 13592 type A  includingjoiting, cutting and making good the walls

and floors as Per reciuirement  150 mm
47 NSR Supply and  erection of AC  1200  mm  sweep,  220/240  volts,  50  Hz 5.00 Each 1,800.00 9,000.00

ceiling   fan   with   regulator   standard   down   rod,   blade   including
connection etc. complete as required

48 2.1.I Earth work in surface excavation not exceeding 30 cm in depth but 25.00 Cum 78.43 1,960.75

exceeding   1.5   in  in  width  as  well  as   10  sqm  on  plan  including

getting out and disposal of excavated earth upto 50 in and lift upto
1.5  in, as directed by Engineer-in-Charge: All kinds of soil

49 4.1.8 Providing and laying in position ceinent concrete of specified grade 4.00 Cum 4,906.44 19,625.76

excluding  the  cost  of centering  and  shuttering  -  All  work  up  to

plinth  level  :  1:4:8  (1  Cement  :  4  coarse  sand  (zone-III)  :  8  graded
stone aggregate 40 mm nominal size)

6.34.2 Brick   work   with   non   modular   fly   ash   bricks   conforming   to 26.00 Cum 6,170.08 160,422.08

IS:12894,   class   designation   10   average   compressive   strength   in

super  structure  above  plinth  level  up  to  floor  V  level  in  :  Cement
mortar  I :6 /I  cement : 6 Coarse sand\

51 16.17.1 Providing   and   fixing   G.I.   chain   link   fabric   fencing   of  required 170.00( Sqm 675.59 114,850.30

width  in  mesh  size  50x50  mm  including  strengthening  with  2  mm

dia wire or nuts,  bolts  and washers as required  complete as per the
direction of Engineer-in-charge. Made of G.I. wire of dia 4 mm

52 6.34.2 Brick   work   with   non   modular   fly   ash   bricks   conforming   to 2.00 Cum 6,170.08 12,340.16

ls:12894,   class   designation   10   average   compressive   strength   in
super structure  above  plinth  level  up  to  floor  V  level  in  :  Cement

mortar  I :6  /1  cement  :  6  Coarse  sand\
53 4.1.8 Providing and laying in position cement concrete of specified grade I.00 Cum 4,906.44 4,906.44

excluding  the  cost  of centerin'g  and  shuttering  -  All  work  up  to

plinth  level  :  1:4:8  (1  Cement  :  4  coarse sand (zone-III)  :  8  graded
stone aggregate 40 mm nominal size)                       `

RES--

614782



54 16.91.1 Providing   and   laying   factory   made   chamfered   edge   Cemen t               16.00tI,,r Sqm 749.79 11,996.64

Concrete paver blocks in footpath, parks, lawns, drive ways or ligh
traffic  parking  etc,  of required  strength,  thickness  &  size/  shape
made by table  vibratory method  using PU mould,  laid  in required
colour   &   pattern   over   50mm   thick   compacted   bed   of  sand
compacting  and  proper  embedding/laying  of  inter  locking  pave
blocks into the sand bedding layer through vibratory compaction by
using plate vibrator, filling the joints with sand and cutting ofpaver
blocks  as  per  required  size  and  pattern,  finishing  and  sweeping
extra  sand.  complete  all  as  per  direction  of Engineer-in-Charge
60mm  thick  cement  concrete  paver  block  of  M-35   grade  with
Ont`r^`7f>ri  rnlniTr   rif>c;On  &  nottprn

55 2.3.1 Banking  excavated  earth  in  layers  not   xceeding  20  cm  in  depth, 10.00 Cum 398.77 3,987.71

breaking clods,  watering,  rolling each  layer with  I/2 tonne roller,  or
wooden or steel rammers,  and rolling every 3rd and top-most layer
with   power   roller   of  minimum   8   tonnes   and   dressing   up,   in

embankments  for  roads,  flood  banks,  marginal  banks,  and  guide
banks etc., lead upto 50 in and lift upto  1.5 in :All kinds of soil

56 16.1 Preparation  and  consolidation of sub  grade with power road roller 45.00' Sqm 132.84 5,977.75

of 8  to  12  tonne  capacity  after  excavating  earth  to  an  average  o
22.5  cm  depth,  dressing  to  camber  and  consolidating  with  road
roller including making good the undulations etc.  and re-rolling the
sub grade and disposal of surplus earth with lead upto 50 metres.

57 16.3.3 Supplying   and   stacking   at   site.53   mm   to   22.4   mm   size   stone 10.00 Cum 1,482.84 14,828.39

aggregate
58 16.4 Laying,  spreading  and  compacting  stone  aggregate  of  specified 10.00 Cum 650.21 6,502.12

sizes  to  WBM  specifications  in  uniform  thickness,  hand  picking,
rolling with 3 wheeled road / vibratory roller 8-10 tonne capacity in
stages   to   proper   grade   and   camber,   applying   and   brooming
requisite type of screening / binding material to fill up interstices o
coarse aggregate. watering and comoacting to the required densitv.

59 16.43.1 Providing and laying design mix cement concrete ofM-30 grade, in 9.00i Cum 7,417.25 66,755.21

roads/  taxi  tracks/  runways,  using  cement  cbntent  as  per  design
mix,   using  coarse   sand   and   graded   stone   aggregate  of  40   mm
nominal    size    in    appropriate    proportions    as    per   approved    &
specified design criteria,  providing dowel  bars with  sleeve/ tie  brars

wherever   required,    laying   at   site,    spreading   and   compacting
mechanically  by  using  needle  and  surface  vibrators,  levelling  to
required  slope/  camber,  finishing  with  required  texture,  including

steel form work with  sturdy M.S.  channel sections,  curing, making

provision  for  contraction/  expansion,  construction  &  longitudinal
joints  (  10  mm  wide  x  50  mm  deep)  by  groove  cutting  machine,
providing  and  filling joints  with  approved joint  filler and  sealants,
complete  all  as  per  direction  o'f Engineer-in-charge  (Item  of joint
fillers,   sealants,   dowel   bars   with   sleeve/   tie   bars   to   be   paid
separately).Cement concrete prepared with batch mixing. machine

60 5.22.6 Steel   reinforcement   for   R.C.C.   work   including   straightening, 125.00 K8 70.76 8,845.34

cutting,  bending, placing in  position  and  binding all  complete upto

plinth  level.Thermo-Mechanically  Treated  bars  of grade  Fe-500D
or niore.

61 16.8.1 Brick   edging   laid    lengthwise   with   half   brick   depth   including 15.00 meter 39.62 594.28    -

excavation,   refilling   and   disposal   of  surplus   earth   lead   upto   50

metres  :With  common  burnt  clay  F.P.S.  (non  modular)  bricks  o

class designation 7.5                                                               I   `
62 18 .42.3       tIIBoring   with    100   mm   diameter   casing   pipe   for   hand   pump   / 80.00r\ RETRE 645.38 51,630.40

ubewell,  in  all  soils  except ordinary hard  rocks  requiring  blasting,

ncluding removing the casing pipe after the hand pump / tube well
s  lowered  and  tested  Beyond  12  in  and  up  to  18  in  depth  metre

761.55

dykexp
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63 NSR 2 LIP Pump complete fittings I..00 No. 22,000.00 22,000.00

64 NSR Supply  and  installation  of nl  repro   100/34  with  semi  automatic 1.00 No. 2,730,327.00 2,730,327.00

cyclone,  blower,  grinder,  mixer and  strand palletizer for recycling
of drv waste`

TOTAL RS. 7,047,406.15

Less (-) 2.00% below as per negotiated rates Rs.             140,948.12

NetTotal Rs.        6,906,458.02

SayRs.        6.906.458.00

tREEL",+5
Executive Engineer
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COMMERCIAL TERMS & CONDITIONS
1.    PRICES:

!

a.         Rate of items as per Bill of Quantity q30Q) are quoted by the bidder only in figures in the financial
bid. Rate must be quoted on percentage above/below or at par with respect to the estiniated rates of
the department in the prescribed xls.  Sheet (i.e. B.O.Q.). If there is a discrepancy between figures &
words, the amount in words will prevail.

b.         Rates must be quoted by the bidders exclusive of Goods and service Tax in the prescribed xls. Sheet
(i.e. B.O.Q.).

c.          Goods and service T'axshau be paid extra at actual against documentary evidence.
d.         The unit rates and the prices shall be quoted by the bidder entirely in Indian Rupees.

2.   VALIDITY OF OFFER:
The prices shall be kept valid for a period of at least 120 days from the date of opening of tender.

3.   PAYRENT:
100% (IIundred percent) payinent shall be made on successful completion of works against each work indent`
after  deduction  of  security,  income  tax  etc.  Monthly  RAB  shall  be  prepared  in  form  no.26.  In  case  the
payment  is  delayed  by  the  department  to  the  contractor  due  to  any  reasons,  the  firm  will  not  deny  the
execution of work and payment of wages to their labourers shall have to be done by the contractor timely.

4.    INCOME TAX:                                                                                                   €
Income tax at the rate prevailing at the time of billing shall be deducted from each bill/rurming bill.

5.    SECURITY DEPOSIT:
The  contractor  shall  be  required  to  deposit  initial  security  deposit  amounting to  10%  (Ten  percent)  of the
value of the contract within two week of placing of LOI. However earnest money deposited against the tender
may be adjusted against the security deposit. If the bidder fails to. deposit the initial security deposit, the same
will be deducted from the rurming/fmal bills @  10% of bill amount.

The Security money shall be released only after Six months of the completion period of the agreement. If
the contractor fails to perform the work successfully or discontinues the work before completion of the period
of the  agreement  or the  work  is  discontinued  by the  department  due  to  his  poor performance;  the  security
money shall be forfeited in all such cases.  Sinilarly security deposits shall be refunded only after adjustment
of dues of the department. Earnest money of the successful tenderers whom L.O.I.  is placed will be forfeited
if they fail to start the work or execute the agreement.

6.    PENALTY:
i)             The contractor shall  complete the work within the period  as mentioned  in the  letter of indent.  If the-

work is not coinpleted within completion period then damages for delay (penalty) @  1  % per day of'the  value  of the  assigned  incomplete  work  shall  be  levied  and  recovered  from  the  bill/running bill.

However  the  total  amount  of penalty  shall  be  Limited  to  loo/a  (Ten  percent)  maximum  of the  total
value of assigned work.

jj)        ru£;g[ees'ex¥en:ij:hoftht:in:°sr#]S fei:roefeddru;£t::#:£eb:y:#:c::: acp°p:re:I fi:: gee sca°mn;tr::::r; #£tT
`No claim certificate'  stating that the grant of time shall not form any basis for any claim whatsoever

the reasons for delay.
iii)          In  case contractor is  found negligent & the progress  is not satisfactory the work shall  be  got carried

out through some other contracting agency on debit able basis and the entire amount on the account of
difference  of rates  and damages for delay shall be debited to the contractor and the  same would be
recovered  from  any  of his bill  pending at this  project or anywhere  in  U.  P.  Rajya Vidyut Utpadan
Nigam Linited.

7.    Contractor will not have any claim, if no work or less work was carried out against the contract.
8.    Period of agreement

a)    The agreement shall remain valid for the period of one year from the date of start mentioned in the letter
of intent,  or  exhaust  of contract value,  whichever  is  earlier.  Contract  may  6e  ex/e77c7ec7/or/or/foer  /dree.
77€o77/ds o# rife scz"e J`cy/e6',  /e7w2s & co72d;./I.o7as.  Contract may be extended further with mutual consent.

b)    The agreement executed with the contractor may be terminated at any time within the period of agreement
by giving one week notice. In case the agreement is terminated due to failure on the part of the contractor

9.The¥::#:tsoerc:#T:tn:¥bTe:ut]hdebceofn°tfae#o.anyotherfirm/party/cfontractor.Thecontractortowhomthe
work would be awarded shall be responsible for all the work of agreement.

10.  Variation
Variation  of any  individual  item  of BOQ  may  vary  upto  any  extent  but  over  all  variation  shan  berJ

limited to (+/-)  10% of the contract value.
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11.  EXTRA ITEMS.
The contractor shall carry out, if asked for by the Engineer, any items of work, though not covered by the

schedule  of items  of the  contract.  The  contractor  shall  submit  his  rate  quotations  supported  by  detailed
analysis with in seven (7) days in usual case after being asked for, in writing to take up such work. If possible
the extra item rates shall be related to accepted item rates. If such suitable accepted rates are not available, the
contractor shall be allowed  10% extra profit over the direct cost of materials, labour, tools and plants included
in  the  rates  analysis.  Cost  of materials,  tools  and  plant  shall  be  duly  supported  with  comparative  bids  for
materials and transportation, if any and calculation of tools and plant hire charges shall be based on the report
of rates and cost committee, Government of India or any approved method as decided by Engineer. The rate
of  extra   items   derived   from   the   above   shall   be   mutually   agreed   upon   by   the   contractor   and   the
Engineer/purchaser before  starting the  work.  In  case of emergency,  the Engineer will  be within his right to
instruct  immediate  execution'of the  extra  work without  waiting  for the  sanction  of the  quotation  above.  In
such  cases joint  observation  of the  cost  shall  be  recorded  and  the  payment  shall  be  made  on  the  basis  of

quotation or the actual observed cost plus  100/o which ever is less.
12.  ARBITRATION

If any  dispute,  difference  or  controversy  shall  at  any  time  arise  between  the  contractor  &  Nigam  &  the
Engineer of contract touching the  contract,  or as to the triie  construction,  meaning and  intent of any part  or
condition of the same, or as to the manner of execution or as to the quality or description of, or payment for
the same, or as to the true intent, meaning, interpretation, construction or effect of the clauses of the contract,
specifications or drawings or any of them, or as to any thing to be done, omitted or suffered in pursuance of
the  contract or  specifications,  or as to the  mode  of carrying the  contract  in to  effect or as to the  breach or
alleged breach of contract or.as to any claims on  account of such breach or alleged breach or as to obviating
or  compensating  for  the  commission  of any  such  breach,  or  as  to  any  other  matter  or  thing  whatsoever
connected  with  or  arising  out  of  the  contract,  and  whether  before  or  during  the  progress  or  after  the
completion  of the  contract  sucli  question,  difference  or  dispute  shall  be  referred  for  adjudication  to  the
Chairman, UPRVUNL or to  any other persoh nominated by him  in his behalf and his  decision by way of a
speaking  award  in  writing  shall  be  final,  binding  and  conclusive.  This  submission  shall  be  deemed to  be  a
submission   to   arbitration   within   the   meaning   of   the   Indian   Arbitration   Act    1940/Arbitration   and
CONCILIATION ACT,1996;or any statuory modification thereof. The arbitrator may from time to tine with`
consent of the parties enlarge the time for making and publishing the award.

Upon every or any  such  reference the cost of and  incidental  to the  reference  and award  respectively
shall be in the discretion of the Arbitrator, who shall  be competent to determine the amount thereof or direct
the same to be taxed as between solicitor and client or as between  party and party and to direct by whom and
to wliom and in what manner the same shall be borne and paid.

Work under the `contract shall, if reasonably possible, continue during the arbitration proceedings and
no payments due or payable by the Nigam shall be with-held on account of such proceedings.

13.  C:OURT OF COMPETENT JURISDICTION
Any action taken  or proceedings  initiated on  any of the terms of this agreement shall be only in the Court of
Sonebhadra and High Court of Judicature at Allahabad.

14.  ENGINEER OF CONTRACT:
Executive  Engineer,  CMD-IV,  Obra  Thermal  Power  Station,  Obra-Sonebhadra  shall  be  the  engineer  of
contract. However after finalization of the tender, Executive Engineer, CMD-IV, Obra will be the Engineer of
contract for the execution of work in the area under theirjurisdiction within time frame & its quality and there
after bill verification.

15. PAYMENT AUTHORITY:
Dy. Chief Account Officer, CFA&BO,  `B'TPS, Obra, Soneblradra shall be the payment authority.

drR`.
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1.    Earth  work,  Brick  work,  laying  cement  concrete  of  specified  grade,{plastering  and  removing  of  building
rubbish etc. as per BOQ.

2.TheworkincludesEarthworkinexcavation,fillingavailableexcavatedearth,Providingandlayinginposition
cement  concrete  of specified  grade,  Brick  work,  Reinforced  celnent  concrete  work,  ceinent  plaster,  Cement
concrete flooring,supply&fixingofmosquitojali,disposalofwastematerials,supply&fixingofgalvanized
corrugatedironsheevACsheet,ridgeFixingbarbedwirefencing,Painting,Demolishingbrickwork&alltype
concrete/1imeconcrete,Plumbingworkforwatersupply&sanitoryfittings,Electricalworksuchaslightlfan&
wiring,aboreforl00mmdiacasingforHandPump/TubeWell,CementConcreteroad,structuralsteelwork
and otlier misc. items included in Bill of quantity. `

3.    Machinary required are as follows:-
a.     Crusher/grinder.

b.     Washiiigunit.

c.     Magnetic separator.

d.     Dryer.

e.     Agglomerator.
f.     Extruder.

9.    Danacutter.
h.     CoolingTank.

OF

Work shall be carried out as per CPWD/PWD specification

Cr
as per the direction of Engineer lncharge.

work shall be carriea out as per |,r yy I+;i  yy 1+ .I,vv,„yw..y.. __ I __
FirmhavetoarrangecementfromthereputedmanufacturessuchasJaypee,Prism,ACC,Birlaetc.The
certificateofcementcoiiformingtotherelevantI.S.Codewillhavetobesubmittedbythefirmbefore
using for the construction.
Firmhavetopurchasesteel(Reinforcementandstructuralsteel)fromSAIL/TISCO/JINDALorfromthe
manufacturersasapprovedbytheEngineer-In-Charge.SteelshouldconformtotlierelevantI.S.Code for
whichtestcertificateofthemanufacturerswillhavetobesubmittedbythe firm.
5°/o  wastage  in  structural  steel  shau  be  allowed,  which  shall  be  recovered  at  issue  rate  beyond which  it
shall be recovered at double of issue rate.
DudhvChopansandshallbeusedinthework.AllformworksliallbePly-woodshutteringofapproved
makeofgoodqualityorstiffsteelshuttering.IncasesurfaceofR.C.Cisfoundtobeuneven/rough,the
same  shall  be plastered with  1:3  (Cement:  sand mo.rtar)  by the c6ntractor at his own  cost,  for which no
extra payment shall be made.

6            :i::e?::knvs:.rasL:n:ew:t?]rrtJ]:edn°a::rLeno9:r:rf::I::tc:for:::youThe tenderers may vIslt the slte to make them

7           ?:I:p::Tnnttrsacfta°,;Ln°gr *]hs] c?Tut:'e:,r:i;d s:ea?)rebs:n,i:ti::e:h:]L:e at:eT#Lnc:]Tep::len:ut::file:fd£]:¥kst°asn:teer :::

decision of E.E. CMD-IV, Obra.
8.            Contractor shall have to be strictly abided by the h,?f|i_h]_a¥f+:.a^fity rule offactory and rules and regulationu\JJJ|| ,+\,,\,,   +,I,~ ---- ___      _

ofu.P.RajyaVidyutUtpadanNigamLtd.,asapplicabletothem.
Contractor will have to take adequate precaution for safety of their workers; Firm shan have to arrange
group  insurance  for  their  labourers  for  Rs.  5.00  Lakhs  for  paying  the  ex-gratia  compensation  given
iinmediatly  to  deseseadlabour  by  UPRVUNL  (Obra  TPS).  The  firm  will  deposit ,the  above  ex-gratia
amountwiththeconcemdivisionwithin120daysoftlieiiicideiitclaimingfrominsuranceCo.otherwise
same shall be adjusted from the bill of the firm.
Contractor   wiH   arrange   his   own   experieiiced   aiid   healtliy   skilled/semiskilled/unskilled   workers   as
requiredandwillberespoiisibleforthearrangementoftheirGatePassesfromsecurityofficer,insurance
oftheworkers(asrequired),medicalwelfareandresidentialfacilitiestotheirworkers&himselfetc.
Theworkwinbecarriedoutinsuchawaythatnoplant/equipmchtisdamaged.Therepair/replacement
shallberecoveredfromthecontractor's.billincaseofanydamages.
No  claim  shall  be  made  by  the  conh.actor  for  the  Labour  reiidered  idle  due  to  stoppage  of work  or
suspension of work due to any reason whatsoever.
Contractorshaumakepaymentofminimumwagesasprescribedtothelabourersthroughchequereank.
Contractor shall follow all the labour laws.
Contractorshauarrangefortheinsuranceoftheirworkers/stafftobeengagedonjobatworksiteattheir
own cost                                         Al:*

10.

11.

12.

13.

14.

15.
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During    the    tender    agreeinent    period    the    contractor    will    be    responsible    to    ensure    strict
compliance/implementation   of  all   the   provision   amended   from   time   to   time   by   the   Central/State
Government/Local  Administration  up  to  extent,  it  pertains  to  the  contractor,  of  all  the  employees
employed by him.

He has further to ensure and prove, if necessary, that the minimum wages, as prescribed from time
to time by Government under tlie minimum wage Act,1970, are being paid by him to his employees and
in case he fails to do so, the liability on this account will be adjusted from any of his security/pending bill
with the Nigam.
Transportation  of  materials/colisumables  from  Site  stores  up  to  work  site  and  return  of  old  wornout
materials and their proper stacking shall be treated as included in the scope of work against each items as
on enlisted in the tender specifications.
The security of all the materials and consLimables issued to the contractor by the department shall be the
entire responsibi lity of the contractor.
Contractor shall make own arrangement for his  stores and  staff.  For this  suitable space will be provided
by the department, free of cost, if necessary.
In case of einergency, additional adequate manpower shall have to be deployed on the job to complete it
within ininimum  possible  time.  Contractor win intimate  in  writing to  Engineer-in-charge that work has
been completed in the residence referring O.M of handing over the same.

16.

17.

21.          Rights are reserved to reject any or all tenders without assigning any reasons whatsoever or to divide the
work between more than one firm/contractors, as per site requirement.

22.          The contractor shall not sublet the contract to any other agency without prior approval of the Engineer of
Contract and they themselves shall be responsible for all the works of agreement.

23.          All  other terms  aiid  conditions  shall  be  as  per general  terms  and  conditions  ofUPRVUNL  Form  `A`as
per they  are  applicable.  In  case  of any  contradiction  between  any  of conditions  mentioned  jn  form  `A`
and those mentioned in special coiiditioiis of tliis contract and commercial conditions of this contract then.
the provisioiis  made  in the terms and  conditions of this coiitract shall  over ride, the conditions mentioned
in U.P.R.V.U.N.L,  Form  `A`

drL+`3fa:`u`.3
EXECUTIVE ENGINEHR

cue-IV. OBRA
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S. 
No. 

No. 1873 /CPD-I1/TO-244/BTPS/2019-20 

M/s. Shreya Automation and Techno-chem Pvt. Ltd.. 

SUBJECT- Supply, ereeting, testing and commissioning of flow meters for inlet water line of ash 
water pump. ETP & AWRS of Obra TPS, Obra against tender No. T0-244/SE(MMC-ID/ 
CPD-III / BTPS/2019-20. 

REFERENCES: -

Dear Sir, 

(Auth. Channel Partner M/s. Adept Fluidyne Pvt. Ltd. Pune.) 
259, Pardevanpur N-2 Road Extn. Harjiender Nagar, 
Kanpur-208007. 

1 

UPRVUN 

2 
3 

4 

Technical data of Electromagnetic Flow meter. 

5 

With reference to above and as approved by the committee, an order is hereby placed with 
you for the supply, erection, installation testing & commissioning of the following items as per terms 
& conditions stipulated below:-: 

6 

8 

Electromagnetic Flow Meter for Unit No.9, BTPS, HP Pump outlet header water 1 Set 263200 263200 
pipeline MS line. Principle: Faraday Law's of electromagnetic Induction, Size: 
NB 300, Water Flow Rate Max :800 cubic M/hr ,wire housing: welded sheet steel 
construction, Header operating pressure: 12 Kg/ sq cm(Max:20Kg), Flow Sensor: 
full bore type, Temperature of water: 20-40 Deg. C, Ambient Temp.: 0-50Deg. C, 
Power Supply:230 V AC, wet calibrated, Display: Instantaneous flow rate (cubic 
m/hr), Cumulative Flow totalizer (cubic m), Record error function e.g. Alarm, 
Disconnection etc., Output: 4 to 20 mA, Accuracy :+t/- 2% over complete velocity 
range, RS485, Modbus/HART, digital output, certification: IP 67 for flow 
transmitter and IP 68 for flow sensor, Teflon coated/ Anticorrosive paint inside, 
compatible to Data logger to communicate with CPCB&SPCB. 

S 
No. 

11 

OBRA TIERMAL POWER STATION 

(GSTIN:09AARC3514R1 ZH) 

Product code 

Line Size 
Flow Rate 
Make 

Parameter 

Model Code 

1. Your offer No. 19-20/UPRVUNL-Obra/01/dt.25. 10.20 19. 
2. Your letter Nil/dt.16.01.2020, 

Transmitter Type 
Power supply 

Description of Item 

Output Communication interface 
Data logger 
Design of measuring 

DN300 
0-800m' Hr 

MI R P2 OP13 CXE Line Size S1 Fi EI L3 
E3 G2 TI CHI CD CX A3. 

Adept 
MagFlow6410 

OFFICE OF THE EXECUTIVE ENGINEER 
CENTRAL PROCUREMENT DIVISION-III 

OBRA THERMAL POWER STATION 
U.P. RAJYA VIDYUT UTPADAN NIGAM LTD. 

(A U.P. Govt. Undertaking) 
P.O. OBRA-2312 19 

DISTT: SONEBHADRA (UP) 
CIN: U 4 0 101 UP1980SGC005065 

GST: 09AAACU4749D2Z9 

Email:- ee. cpd_3.btps. obra@uprvunl.org 

Remote 
80-300V AC/DC 

Specification 

RS 485 +HART 

External 
ANSI 150 

4-20mA DC + pulse +Relay O/P2 Nos. 

Moh No 941<Kn0706 

Approval Regd. No. 1231 / dt. 02.03.2 020 
O&M Amt Rs. 26,45,672.00 Only 

1 

Dated: 02.03.2020 

t 

Oty. Unit ate Amount 
(Rs) (Rs) 

ANNEXURE-R8

684789



9 

4 

2 

6 
7 

20 
21 

12 

22 
23 

21 

13 
14 

20 

22 

15 

23 
24 

16 

17 

17 

18 
19 

24 

12 
13 
14 

16 
15 

0 

No. 

Sensor 

SI 

Flanged material 
Sensor lining 
Electrode material 
Grounding rings 

Technical data of Electromagnetic Flow meter. 

Measuring tube 
Coil housing 

Approval 
Cable length 

Accessories 

Accuracy 
Signal Cable 

Electromagnetic Flow Meter for Unit No. 10 & 11, BTPS HP Pump outlet header water pipeline MS line, Principle: Faraday Law's of electromagnetic Induction, Size: NB 350,Water Flow Rate Max :1 500 cubic M/hr ,wire housing: welded sheet steel construction, Header operating pressure: 12 Kg/sq cm (Max:20Kg), Flow Sensor: full bore type, wet calibrated Temperature of water:20-40 Deg. C, Ambient Temp.: 0-50 Deg. C, Power Supply:230 V AC, Display: lInstantaneous flow rate(cubic m/hr),Cumulative flow totalizer (cubic M), Record error function e.g. Alarm, Disconnection etc., Output: 4 to 20 mA, Accuracy t-2% over complete velocity range , RS485,Modbus,/HART, digital output, certification: IP 67 for flow transmitter and IP 68 for flow sensor, Teflon coated Anticorrosive paint inside, compatible to Data logger to communicate with CPCB&SPCB. 

Service 

Protection class for sensor IP68 

Product code 

Line Size 
Flow Rate 
Make 

Parameter 

Model Code 
Transmitter Type 

Power supply 
Output 
Communication interface 

Data logger 
Design of measuring 
Sensor 

Flanged material 
Sensor lining 

Electrode material 
Grounding rings 
Measuring tube 

Coil housing 

Cable 

Carbon steel 
PTFE 

Accessories 
Service 

SS 316 L 

Accuracy 

SS 316 
SS 304 

Signal Cable 

Carbon Steel 

None 
Not required 

Mating Flange +Gasket + Nut bolts. 
Water 

(0.5% of measuring value. 
350 Mtrs 

MI R P2 OP13 CXE Line Size SI FI El L3 E3 G2 TI CHI CD CX A3. 
DN350 
0-1500m Hr 
Adept 

MagFlow6410 
Remote 
80-300V AC/DC 
4-20mA DC+ pulse +Relay O/P 2 Nos. RS 485 +HART 

External 
ANSI 150 

Carbon steel 
PTFE 

Protection class for sensor IP68 
Approval 

SS 316 L 
SS 316 
SS 304 
Carbon Steel 

None 

Specification 

Not required 
Mating Flange +Gasket + Nut bolts. 

Water 
(t/-) 0.5% of measuring value. 350 Mtrs 

2 

01Set. 329000| 329000 

length 

694790



163555631 

LICCUUIIlagneuCr 

Induction, Size: NB 300,water flow rate Max :1500 cubic M/hr ,wire housing: 
header water pipeline MS line, Principle: Faraday Law's of electromagnetic 

welded sheet steel construction, Header operating pressure: 12 Kg/ sq 
n(Max:20Kg), Flow Sensor: full bore type, wet calibrated temperature of water: 

Instantaneous flow rate(cubic m/hr), Cumulative Flow totalizer (cubic M), 
20-40 Deg. C, Ambient Temp.: 0-50 Deg. C, Power Supply:230 V AC, Display: 

Record errOr function e.g. Alarm, Disconnection etc., Output: 4 to 20 mA, 
Accuracy :t-2 -2% over complete velocity range, RS485,Modbus/HART, digital 

4 

with CPCB&SPCB. 
Technical data of Electromagnetic Flow meter. 

No. 
1 

2 

3 

4 

S 

7 

10 

11 
12 
13 
14 

15 

16 

17 

1 

19 
20 

21 
22 
23 
24 

rlow 

2 
3 

Product code 

5 

Line Size 

Make 

Parameter 

Flow Rate 

Model Code 
Transmitter Type 
Power supply 

Output 
Communication interface 

Data logger 

Flanged material 
Sensor lining 

SI No. 

Electrode material 

Meter tor Unit No. 12 & 13, BTPS HP Pump outlet 

Grounding rings 
Measuring tube 
Coil housing 

Approval 

Design of measuring sensor ANSI 150 

Cable length 
Accessories 

Service 

Accuracy 
Signal Cable 

Parameter 
Product code 

Line Size 
Flow Rate 
Make 

MI R P2 OP13 CX E Line Size SI FI EI L3 
E3 G2 TI CHI CD CX A3. 

DN300 
0-1500mHr 

Model Code 

Adept 
MagFlow64 10 

Transmitter Type 

Remote 

Protection class for sensor IP68 

80-300V AC/DC 
4-20mA DC+pulse +Relay O/P 2 Nos. 
RS 485 +HART 
External 

Carbon steel 
PTFE 

SS 316 L 
SS 316 
SS 304 

Electromagnetic Flow Meter for A WRS outlet water pipeline to BTPS suitable 

for MS line, Principle: Faraday Law's of electromagnetic Induction,, Size: NB 

400,Mediam water wire housing: welded sheet steel construction, Wet 

calibrated , Flow capacity of water line 660meter Cube Per Hr (Span:0-1 000 

meter Cube per Hr). Operating pressure Max.:6 Kg sq cm2, Flow Sensor: full 

bore type, Temperature of water<50 Deg. C, Ambient Temp.: 0-50 Deg. C, 

Output: 4 to 20 mA, RS485,Modbus,/HART, Display: Instantaneous flow 

rate(cubic M/hr), Cumulative flow totalizer (cubic m), Record errTor function e.g. 

Alarm, disconnection etc., digital output, certification: IP 67 for flow transmitter 

and IP 68 for flow sensor, Teflon coated/ Anticorrosive paint inside, compatible 

to Data logger to communicate with CPCB & SPCB. 
Technical data of Electromagnetic Flow meter. 

Carbon Steel 

None 
Not required 
Mating Flange +Gasket + Nut bolts. 
Water 

Specification 

(+/-) 0.5% of measuring value. 
350 Mtrs 

DN400 

MIR P2 OP13 CXE Line Size S1 Fi El L3 
E3 G2 Tl CHI CD CX A3. 

0-600m'/Hr 
Adept 
MagFlow6410 
Remote 

Specification 

1 Set (263200| 263200 

01 Set 423000| 423000 

output, Certification: IP 67 for flow transmitter and IP 68 for flow sensor, Teflon 
coated Anticorrosive paint inside, compatible to Data logger to communicate 

704791



5 

7 
8 

9 

12 
13 
14 

15 
16 

17 
18 
19 
20 
21 
22 
23 
24 

1 

2 
3 
4 
5 
6 
7 
8 
9 

No. 

10 

12 

13 
14 
15 
16 

17 

19 
20 

21 
22 
23 

sensor 

S 

24 

Power supply 
Output Communication interface 

Data logger 
Design of measuring 
sensor 

Flanged material 

Accuracy 
Signal Cable 

Electromagnetic Flow Meter for ETP Outlet water pipeline suitable for MS Iine, 

Size: OD: 400, Flow sensor: full bore type, Principle: Faraday Law's of 

electromagnetic Induction ,Medium : water, wet calibrated , Flow capacity of 

water line 550meter cubec per hr (Span:0-1000 meter cube per hr), operating 

pressure Max, Kg/cm2, Temperature of water :<50Deg. C, Ambient Temp.: 0 

50 Deg. C, Output: 4 to 20 mA, RS485, Modbus,/HART, digital output, Display: 

Instantaneous flow rate(cubic M/hr),Cumulative Flow totalizer (cubic M), 

Record error function e.g. Alarm, Disconnection etc. , accuracy :+/- 2% Over 

complete velocity range ,certification: IP 67 for flow transmitter and IP 68 for 

flow sensor, Teflon coated/ Anticorrosive paint inside, compatible to Data 

logger to communicate with CPCB&SPCB. 

Sensor lining 
Electrode material 
Grounding rings 

Technical data of Electromagnetic Flow meter. 

Measuring tube 
Coil housing 

Approval 
Cable length 
Accessories 

Service 

Product code 

Line Size 

Protection class for sensor IP68 

Flow Rate 

Make 

Parameter 

Model Code 
Transmitter Type 
Power supply 
Output 

Data logger 
Design of measuring 
sensor 

Flanged material 
Sensor lining 
Electrode material 

Grounding rings 
Measuring tube 
Coil housing 

Approval 

80-300VACDC 

Cable length 

4-20mA DC hpulse +Relay O/P2 Nos. 

Accessories 

Service 

RS 485 +HART 
External 

Accuracy 

ANSI 150 

Signal Cable 

Carbon steel 

PTFE 
SS 316 L 
SS 316 

SS 304 
Carbon Steel 

Communication interface RS 485 +HART 

None 
Not required 
Mating Flange +Gasket + Nut bolts. 

Water 
(t/-) 0.5% of measuring value. 

350 Mtrs 

MI R P2 OP13 CX E Line Size S1 F1 E1 L3 

E3 G2 TI CHI CD CX A3. 

DN400 
0-550m/Hr 

Adept 
MagFlow6410 
Remote 
80-300V AC/DC 
4-20mA DCpulse +Relay O/P 2 Nos. 

External 

ANSI 150 

Carbon steel 

Protection class for sensor IP68 

PTFE 
SS 316 L 
SS 316 
SS 304 

Carbon Steel 

Specification 

None 

Not required 
Mating Flange +Gasket + Nut bolts. 
Water 

(+/-) 0.5% of measuring value. 
350 Mtrs 

4 

1Set 423000| 423000 

714792



Uninterrupted Power supply 3KVA with compatible battery bank (SMF Type) 
Min two hours back-up. 

One Central DAS with all required latest software and antivirus to send the data 
to C CPCB & UPSPCB (compatible to Data logger) for flow meters installed in 
BTPS. Central DAS have to retrieve all the data related the flow meters and 
display Trend, History both in integer and graph of at least one year. 
Common for all items mentioned from serial no. I to S5, Flow meter should be of 1No. 250000 250000 

ine size as mentioned, process connector : Flange Type, Material of Flange: 
Carbon Steel, SORF COUNTER FLANGES should be supplied by bidder, Earthing /Grounding ring material: hastelloy /8S-316, Sensor transmitter 
(ntegral type ), Ingress Protection:IP67, On screen display with configuration 
button, must show multiple reading like 4-20mA signal, flow in M3hour, T T/Hr, 

LHr and totalizer. Output signal RS485 interface support digital 
nmunication with HART/ Modbus communicator, Dongle/ Net setter: as 

bnstallation like cable tray, MCB,JB etc. 
Erection, installation, testing & commissioning of all of Above flow meters, 
nnecting the Local DAS to Central DAS Via Ethernet /Optical cable/ LAN/ 
pP compatible on turnkey basis and Training for the above all installed system 
with all the documentation, Drawing etc. 
Comprehensive Maintenance contract for routine, preventive/breakdown 
maintenance of the installed system. 

TERMS AND CONDITIONS: 

FREIGHT CHARGES: - Inclusive in prices 
PACKING& FORWARDING: - Inclusive in prices. 

PAYMENT TERMS: 
FOR SUPPLY: 

2 Nos 12000 24000 

PRICES:- The prices are firm and FOR Obra Store. The price shall remain firm and shall not change due to 
any reason thereof till execution of complete order. 

(Rupees Twenty Six Lakhs Forty Five Thousand Six Hundred Seventy Two Only) 

period. 

I No 360000 360000 

GST: Shall be paid extra as legally applicable as per Govt. rule at the time of supply/works. 
INSURANCE CHARGES: Shall be borne by firm. 

1Job 150000| 150000 

36 
Months 

DELIVERY PERIOD;- Within 8-10 weeks from the date of P.0. But firm will try to supply at earliest. 

WORK COMPLETION:- Work Completion period: Within 3-4 Weeks from the date of supply of 

materials. 

FOR WORK PORTION: 

FOR CAMC: 

4452 160272 

Rs.: 

90% Payment along with 100% taxes on receipt of material at site and balance 10% shall be within 06 months 

of successful commissioning against submission of PBG of 10% of supplied iteme value valid for 

work completion/service certificate shall be issue from Engineers of Contract. 

100% Payment along with 100% taxes of erection, testing& commissioning shall be released after successful 

completion of work. 

PAYMENT AUTHORITY: - Dy. CAO, CFA&BO, BTPS, Obra, Sonebhadra. 

Payment shall be released after every quarter along with taxes & duties after necessary deductions. 

10. CONSIGNEE: Executive Engineer CSD-1, BTPS, Obra, Sonebhadra shall be consignee for supply 
portion. Al further correspondence shall be done through consignee. 

1. ENGINEER OF CONTRACT: Executive Engineer, CIMD-IV, BTPS, Obra, Sonebhadra shall be 
Engineers of contract for work portion. All the necessary agreement shall be done between Engineers 
of contract & M/s. Shreya Automation and Techno-chem Pvt. Ltd., Kanpur for work portion. 

12. SUBMISSION OF DOCUMENTS - Bill /Pro-forma invoice prepared in triplicate as per terms of 
this contract shall be submitted to the consignee duly pre-receipted with a copy to this office. Firm 
will provide 03 (Three) set Operation &Maintenance Manual in hard as well as soft copy. 

required, supply voltage DC 24V, 4C 2sq |mm, signal cable: 350 mtr. Power 
Cable: 30 mtr. , Optical cable as required and all other material required for 

724793



13. INSPECTION:-Inspection of the materials shall be carried out by authorized representative of S. 

Environment and Safety Unit, UPRVUNL, Lucknow & EE., 
CIMD-IV,BTPS. Obra at Firm Ey 

14. SUPERVISION: All the work shall be carried out under the supervision/ direction of OEM firm's 

engineer and Engineer of contract, It will be the responsibility of firm to arrange man power for 

erection /l commissioning & testing work and all testing equipments shall be arrange hw the firm a 

15. DAMAGE FOR DELAY: 

Work/ CSD-II,BTPS, Obra for materials portion. 

their own cost. 

19 

20. 

() FOR SUPPLY PORTION: Shall be imposed @ Y% per week in delay of supply reckoned on the value of such portion of material only which remains un-supplied within time fixed for delivery or 

any extension thereof subject to maximum of 10% of the contract value of such portion of the 
material plus GST as legally applicable. 
(2) FOR CAMC: a. LD@0.5% per day for ETC value for each day delay in erection, Testing && Commissioning subject 

22. 

to maximum of 20% of the contract value. b. During warranty/CMC/O&M period, in case of any Analyses/ system failure, penalty will be 
charged by engineer of contract @ Rs.1,000/- (one thousand) per day per Analyzer after a period of 

seven (7) continuous non-working days. c.For a failure of Data display: Board/panel, a penalty will be charged by engineer of Contract ( 

Contractor shall be required to replace the defective analyzer (s) or systems with neW ones at his own 

COst, failing which the engineer of contract shall have the right to terminate the O8&M contract! 
l6. SECURITY: Firm shall deposit (@ 2% of total value of order as security towards faithful execution 

d. Failure due to power outage and other Force Major conditions shall not be considered for levy of 
penalty. Total penalty per month during O&M period on account of above conditions shall be limited 
to 10% of total O&M charges for one month. In case penalty in the year exceeds 30% as above, the 

KS. I,000/-(one thousand) per day after a period of Three (3) continuous non-working days. 

17. PBG:-Firm shall have to submit 10% of order value in shape of FDR /BG prior to release of 10% 
of purchase order within 30 days. 

18. MAINTENANCE/GUARANTEE:- The Contractor shall warrant that the equipment will be new. 
unused and in accordance with the Contract documents and free from defects in material and 
workmanship for a period of twenty-four (24) calendar months commencing immediately upon the 
satisfactory commissioning. The Contractor's liability shall be limited to the replacement of any 
defective parts in the equipment ofhis own manufacture or those of his Sub-Contractors under nomal 
use and arising solely from faulty design, materials and/or workmanship provided always that suc 
defective parts are repairable at the site and are not in meantime essential in the commercial use of the 
equipment. Such replaced/defective parts shall be returned to the Contractor unless otherwise 
arranged. No repairs or replacement shall normaly be carried out by the Engineer when th: 
equipment is under the supervision of the Contractor's Supervisory Engineer. 

payment along with 100% taxes and duties valid for warrantee period. 

TEST CERTIFICATE: Firm shall submit at the time of supply if any. 
MODE OF DISPATCH: Material shall be dispatch from principal works to Obra store on freight paid 

basis. 
21. REJECTION OF DEFECTIVE MATERIAL:-Any defective or inferior material which does not conform to the specification mentioned in the order shall be rejected and shall have to be replaced by the firm free of cost. 

DEFECTIVE WORKING: 
a. In case the firm fails to complete the work with the specified time or leaves incomplete, the Nigam reserve the right to get the work completed by other agencies on debatable basis and the cost involved shall be recovered from any other bill of contractor. b. Firm shall follow the factory act rule as per Govt. Rule & entirely responsible for any miss happening to their men & materials during execution of work therefore the firm is advised to engage insured labors for Job. 
c All T&P and consumables i.e. rags/ petrol/CTC, soap/ detergent powder, PVc tape etc., all the festing instrument i.e. tong tester, Megger, digital milli-meters, pliers, screw driver sets, torqu wrench, welding machine, welding electrodes, grinder, cutter etc. including any other special T&P 

6 
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for testing purpose shall be arrange by firm at their own cost. However electricity shall be provided 
Ov the department free of cost. 

satisfactory completion of work shall be arranged by firm without any additional charges. Any other T&P. special tools, consumables etc. which is not covered in above and required for 

Old spare parts will be the property of UPRVUNL and will be returned by the firm if any. 

If, at any stage during finalization of enquiry / execution of purchase order, any document, submitted 

by firm in his bid is/are found to be forged / false, his bid is liable to be rejected, Purchase Order 
cancelled and any other departmental action as deemed fit be initiated. For this purpose the 
contractor shall have to produce original documents, if required. Non fulfilIment of contractual terms 
once awarded will lead to black listing of Firm for dealingin Nigam. 

o NIGAM SHALL PROVIDE: 

a. Nigam shall provide local accommodation to firm's service team on chargeable basis as per 

ailability. Local conveyance shall be arranged by the firm. 
b. Nigam shall ensure timely and adequate shutdown. 
c In the event of accidents during execution of working hours, necessitating medical hospital treatment 

shal be provide as available in Project Hospital, Obra. 
A Unloading, storage, security etc. as per Nigam Norms. 

Necessary crane/hydra if required are to be provided by Nigam. 
Nigam shall given adequate notice for the indenting of the services of the personnel in any case not 

less than 15 days. 
0 ESSENCE OF CONTRACT: Delivery Schedule shall be Essence of Contract for this order. 

0 FORCE MAJEURE CLAUSE: Applicable 
0 COURT OF JURISDICTION: Any dispute arising against this tender / order there-of shall subject to 

the jurisdiction of competent court of Sonebhadra / Hon'ble High Court of Judicature at Allahabad. 

D60 All other terms and conditions of form 'A&B' of UPRVUNL (Formerly UPSEB) shall also be 

applicable. 
Kindly acknowledge the receipt of order and confirm your acceptance immediately as early as 

DOSsible failing which it shall be presumed that PO has been accepted by the firm. You are requested 

to attend the office of EE., CIMD-IV, BTPS, Obra along with required documents for entering into 

an agreement within earliest, 
Thanking you. 

No. 1873/CPD-IIITO-244/BTPS/2019-20 of dated 02.03.2020. 

1. Chief Engineer & Project Coordinator, Obra TPS, Obra 
Copy forwarded to the following for the information and necessary action. 

2. Chief Engineer, Administration, Obra TPS,Obra. 

A 3. Chief Engineer, ATPS/BTPS/CTPS, Obra. 

5. Superintending Engineer, MMC-II, BTPS, Obra. 

4. Superintending Engineer, Environment and Safety Unit, UPRVUNL, Shakti Bhawan extension, 14 

Ashok Marg Luckno in reference to your letter No. 1308/ CE(Env.& safety) /UNL/dt. 13.09.2020. 

6. Superintending Engineer, Civil ,Obra. 
7. SE,0&MMC-IV, BTPS, Obra. 
8. Dy. CAO, CFA&BO, BTPS, Obra 

Yours faith fully, 

9. Executive Engineer, CSD-II, BTPS, Obra (in triplicate.) 

(ASHOKKUMAR) 
EXECUTIVE ENGINEER 

10. Executive Engineer, CIMD-IV, BTPS, Obra against requirement No-98 1/CIMD-IV/BTPS/R-1/ 

dt. 16/08/2019.The performance report of the material against this order may be communicated in 

due course. Provision in budget estimate may also be made for these items, if not already done. 

11. Cut File/ Office Copy. 

7 

12. M/s. Adept Fludyne Pvt. Ltd., Plot 4,S. No.17/1-B, Kothrud Ind Estate, Pune-4110038, India. 

(ASHOK KÜYiAR) 
'EXECUTIVE ENGINEER 

74

//True Copy//
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UPRVUN 
No. 60 /CR&MD/BTPS /ET-41 

Sub:- Letter of Intent. 
Name of Work: Construction of Sump pump house, laying of pipeline and other Misc. works to separate total effluent generation from obra 'A'& B'TPS and send it to ETP through pumping. 

M/s D. D. Singh Contractor 
Reference : - E-Tender No. 41/0CO&MC/CR&MDI2019-20 of CR&MD, BTPS, Obra 

Belwadah, 
Anpara -Sonebhadra. 

Dear Sir, 

OFFICE OF THE EXECUTIVE ENGINEER 
CIVIL R &M DIVISION, BTPS 

U.P.R. VIDYUT UTPADAN NIGAM LTD. 
(A U.P. Govt. Undertaking) 

OBRA, Distt: Sonebhadra (UP) � 231219 
CIN: U40101UP1980SGCO05065 

Please refer to your tender for subject work against e-tender notice No. 
41/0CO&MC/CR&MD/2019-20. Part-I & Part-II of which were opened online on dt. 19.12.2019 and 
20.12.2019 respectively and subsequent negotiation held on 20.01.2020 before Director Tender 
Committee at Lucknow H0. We are pleased to inform you that your negotiated offer for the work i.e. 
3% above the estimated rates amounting to Rs.1,40,49,947.25 (Rupees One Crores Forty Lacs Forty Nine thousand nine hundred forty Seven and Paisa twenty five only )is hereby accepted by DTC and 
above mentioned work has been awarded in your favour. GST as legally applicable shall be paid extra 
as per Govt. Rules against submission of documentary evidence. Date of the start of the work shall 
be 29.01.2020 with completion period of 05 Months. 

Special Terms & Conditions 

2. Hrfafe: 05 HT3| 
3. Payment Terms: 100% pavment shall be made on successful completior of works against monthiy RA Biiis after deduction of security, income tax etc. 
4. Security Deposit : 10% of the value of contract. 
5. Penalty Clause : frfar À ffa ut 

6. The contractor shall not sublet the contract to any other firm/party/contractor. 

Thanking you, 

Dated: Jan, 21 /2020 

You are requested to please submit Non-Judicial stamp paper worth Rs. 100.00 + Rs. 1.00 revenue stamp affixed and latest passport size photograph of proprietor/partner of firm within seven days for execution of the agreement. Without signing the agreement payment shall not be made. A copy of Bill of Quantity along with the terms and conditions are also being enclosed herewith. 

No. GO /CR&MD/BTPS /ET-4] dated. 

qHR I 

4- Dy. CAO, BTPS, Obra 

1- Chief Engineer & Project Co-ordinator, Obra Thermal Power Station, Obra-Sonebhadra. 2- Chief Engineer (Admin) Obra Thermal Power Station, Obra-Sonebhadra. 

(AJAY KUMAR SHARMA) 
EXECUTIVE ENGINEER 

3- SE Obra Civil Operation & Maintenance Circle, Obra -Sonebhadra. 

5- AE, CR&MD, BTPS, Obra. 

(AJAY KUMAR SHARMA) 
EXECUTIVE ENGINEER 
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AHD-1 

AHD-2 

CmD-2 

CmDy 

CM-6 

C|MD-4 

OCcCD 

CHD 

9/23 

MSW |for 

treatment 

and 

disposai 

of 

JAdoption 

of 
scientific 

approach 

|and 

wil 
be 

completed 

by 
31.03.2023. 

construction 

of 
MRF 

center 

by 
Nagar 

Panchayat, 

Obra 

is 
under 

progress 

|has 

been 

floated 

for 
execution 

of 
the 

said 

work. 

It 
is 

also 

to 
be 

noted 

that 

|accordingly. 

Wet 

waste 

will 
further 

be 
comverted 

into 

compost, 

a 
tender 

1996/CMD-IV/T-5 

dated 

20.12.2022 

and 

the 
work 

is 
executed 

and 

wet 

garbage 

has 

been 

included 

in.the 

work 

issue 

by 
LO| 

No. 

|According 

to 
the 

direction 

of 
Hon'ble 

NGT, 

SCOpe 

of 
segregation 

of 
dry 

Yes 

|June 2023 

UPPCB 

the revised timeline the 

FGD 

system 

in 
realization 

of 

Installation 

and 

commissioning 

of 

|tendering 

is 
under 

progress. 

Date 

of 
bid 

opening 

is 
21.02.2023. 

Despite 

repeated 

tendering, 

there 

was 

no 

participation 

in 
bids. 

Further 

|Injection 

(DSI) 

FGD 

was 

approved. 

Due 

to 
space 

constraint 

for 

installation 

of 
wet 

FGD 

system, 

Dry 

Sorbent 

Yes 

|Dec 2024 

plan 

for 
100% 

fly 
ash 

utilization 

Submission 

of 
time-bound 

action 

Action 

plan 

submitted. 

UPPCB/CPCB 

CPCB/SPCB server Connection 

of 
CAAQMS 

to 
the 

|Yes 

UPPCB 

Already 

connected. 

Data 

is 
available 

on 

CPCB/SPCB 

server. 

lfor ETP& STP Installation 

of 
an 

effluent 

coliection 

and 

conveyance 

system 

effective effluent collection. been 

completed 

and 

functional 

since 

April-2022. 

ETP 

and 

STP 

are 
having 

A dedicated 

sump 

and 

sump 

pump 

house 

for 
all 

effluent 

col!ection 

has 

Yes 

UPPCB 

Yes 

be 
discharged 

into 

the 

river 

Renu 

effluent, 

untreated 

effluent 

not 
to 

Treatment 

of 
the 

industrial 

UPPCB 

Renu. ETP 

& 
STP 

are 

operational. 

No 
effluent 

is 
being 

discharged 

into 

river 

|Yes 

UPPCB 

Feb 

2023.. 

Restoration 

of 
River 

bed 

will 

be 
fully 

completed 

by 
June 

2023. 

|tender 

no. 

08/SE(CMC-I1)/CMD-VI/2022-23, 

which 

is 
to 
be 

finalized 

by 

|Ash 
from 

river 

banks 

near 

Chakari 

village 

has 
been 

invited 

through 

e 

dredging 

progress 

is 
slow 

now. 

Also 

tender 

for 
removing 

of 
old 

deposited 

|11000 

MT 

Ash 

has 

been 

removed. 

Due 

to 

increased 

level 

in 
Renuka 

river 

banks 

has 

been 

issued 

and 

removing 

of 
Ash 

is 
under 

progress. 

Approx 

LOl 
dated 

04-08-2021 

for 
removing 

old 

deposited 

Ash 

from 

Renu 

River 

|Yes 

the river Renu lis 
visible 

in 
time-bound 

manner 

overflow 

water 

carrying 

ash 

into 

powerhouse 

and 

ash 

pond 

water. 

on 

which 

a 
huge 

deposition 

of 
ash 

|Restoration 

of 
the 

river 

bed 

areas 

contiruous 

flow 

of 
ash 

slurry 

from 

into 

river 

Renu. 

AWRS 

has 

been 

made 

functional 

for 

recycling 

of 
ash 

|Ash 

dyke 

has 

been 

raised 

and 

there 

is 
no 

overflow 

of 
water 

carrying 

ash 

Yes 

June 23 

Station (Power Plant) 

UPPCB 

5 

M/s 

Obra 

Thermal 

Power 

Undertake 

action 

to 
trap 

the 

|UPPCB 

ANNEXURE-R10 764797



slurry 

into 

River 

Renu 

untreated 

wastewater 

and 

ash 

|Imposition and 

Hon. 

Yes 

UPPCB/CPCB 

quarterly progress reports. Committee 

along 

with 

the 

environment 

to 
the 

Oversight 

action 

plan 

for 

protecting 

the 

The 

TPPs/industries 

to 
share 

their 

|levy 

EC 
till 

ZLD 

is 
in 

place. 

Establishment 

of 
ZLD. 

UPPC8 

to 

|UPPCB/CPCB UPPCB 

ETP and STP environmental 

damage. 

management 

level 

for 

causing 

of 
the 

officers 

seating 

at 

wastewater 

treated 

through 

the 

measurement 

of 

amount 

of 

been initiated. Kumar, 

CE 
(E&S), 

Lko 

has 

been 

fixed 

and 

disciplinary 

proceedings 

have 

HOP 

Obra 

TPS, 

2. 
Er. 

Deepak 

Kumar, 

HOP 

Obra 

TPS 

and 

3. 
Er. 

Anand 

Responsibility 

of 
three 

officers 

of 
Chief 

Engineer 

level 

1.Er 

R. 
P. 

Saxena, 

Yes 

JFlow meters 

Yes 

UPPCB 

through AWRS discharged 

and 

water 

recycled 

measuring 

amount 

of 
ash 

slurry 

Installation 

of 
flow 

meters 

for 

Flow 

meters 

installed 

and 

is 
in 

operation. 

|Yes 

UPPCB 

payment 

of 
EC 
of 

Rs. 01,36,80,000/-for discharging 

Supreme 

court. 

Tentative 

Revised 

date 

of 
Hearing 

is 
03.02.2023. 

Civil Appeal has 

been 

filed 

(4525/2022) 

against 

the 

order 

of 
Hon 

NGT 

in 

|Installation of 

flow meters 

for 

Fixing the personal 

responsibility 

installed 

and 

is 
in 

operation. 

77
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S. 
No. 

No. 1873 /CPD-I1/TO-244/BTPS/2019-20 

M/s. Shreya Automation and Techno-chem Pvt. Ltd.. 

SUBJECT- Supply, ereeting, testing and commissioning of flow meters for inlet water line of ash 
water pump. ETP & AWRS of Obra TPS, Obra against tender No. T0-244/SE(MMC-ID/ 
CPD-III / BTPS/2019-20. 

REFERENCES: -

Dear Sir, 

(Auth. Channel Partner M/s. Adept Fluidyne Pvt. Ltd. Pune.) 
259, Pardevanpur N-2 Road Extn. Harjiender Nagar, 
Kanpur-208007. 

1 

UPRVUN 

2 
3 

4 

Technical data of Electromagnetic Flow meter. 

5 

With reference to above and as approved by the committee, an order is hereby placed with 
you for the supply, erection, installation testing & commissioning of the following items as per terms 
& conditions stipulated below:-: 

6 

8 

Electromagnetic Flow Meter for Unit No.9, BTPS, HP Pump outlet header water 1 Set 263200 263200 
pipeline MS line. Principle: Faraday Law's of electromagnetic Induction, Size: 
NB 300, Water Flow Rate Max :800 cubic M/hr ,wire housing: welded sheet steel 
construction, Header operating pressure: 12 Kg/ sq cm(Max:20Kg), Flow Sensor: 
full bore type, Temperature of water: 20-40 Deg. C, Ambient Temp.: 0-50Deg. C, 
Power Supply:230 V AC, wet calibrated, Display: Instantaneous flow rate (cubic 
m/hr), Cumulative Flow totalizer (cubic m), Record error function e.g. Alarm, 
Disconnection etc., Output: 4 to 20 mA, Accuracy :+t/- 2% over complete velocity 
range, RS485, Modbus/HART, digital output, certification: IP 67 for flow 
transmitter and IP 68 for flow sensor, Teflon coated/ Anticorrosive paint inside, 
compatible to Data logger to communicate with CPCB&SPCB. 

S 
No. 

11 

OBRA TIERMAL POWER STATION 

(GSTIN:09AARC3514R1 ZH) 

Product code 

Line Size 
Flow Rate 
Make 

Parameter 

Model Code 

1. Your offer No. 19-20/UPRVUNL-Obra/01/dt.25. 10.20 19. 
2. Your letter Nil/dt.16.01.2020, 

Transmitter Type 
Power supply 

Description of Item 

Output Communication interface 
Data logger 
Design of measuring 

DN300 
0-800m' Hr 

MI R P2 OP13 CXE Line Size S1 Fi EI L3 
E3 G2 TI CHI CD CX A3. 

Adept 
MagFlow6410 

OFFICE OF THE EXECUTIVE ENGINEER 
CENTRAL PROCUREMENT DIVISION-III 

OBRA THERMAL POWER STATION 
U.P. RAJYA VIDYUT UTPADAN NIGAM LTD. 

(A U.P. Govt. Undertaking) 
P.O. OBRA-2312 19 

DISTT: SONEBHADRA (UP) 
CIN: U 4 0 101 UP1980SGC005065 

GST: 09AAACU4749D2Z9 

Email:- ee. cpd_3.btps. obra@uprvunl.org 

Remote 
80-300V AC/DC 

Specification 

RS 485 +HART 

External 
ANSI 150 

4-20mA DC + pulse +Relay O/P2 Nos. 

Moh No 941<Kn0706 

Approval Regd. No. 1231 / dt. 02.03.2 020 
O&M Amt Rs. 26,45,672.00 Only 

1 

Dated: 02.03.2020 

t 

Oty. Unit ate Amount 
(Rs) (Rs) 

ANNEXURE-R11
784799



9 

4 

2 

6 
7 

20 
21 

12 

22 
23 

21 

13 
14 

20 

22 

15 

23 
24 

16 

17 

17 

18 
19 

24 

12 
13 
14 

16 
15 

0 

No. 

Sensor 

SI 

Flanged material 
Sensor lining 
Electrode material 
Grounding rings 

Technical data of Electromagnetic Flow meter. 

Measuring tube 
Coil housing 

Approval 
Cable length 

Accessories 

Accuracy 
Signal Cable 

Electromagnetic Flow Meter for Unit No. 10 & 11, BTPS HP Pump outlet header water pipeline MS line, Principle: Faraday Law's of electromagnetic Induction, Size: NB 350,Water Flow Rate Max :1 500 cubic M/hr ,wire housing: welded sheet steel construction, Header operating pressure: 12 Kg/sq cm (Max:20Kg), Flow Sensor: full bore type, wet calibrated Temperature of water:20-40 Deg. C, Ambient Temp.: 0-50 Deg. C, Power Supply:230 V AC, Display: lInstantaneous flow rate(cubic m/hr),Cumulative flow totalizer (cubic M), Record error function e.g. Alarm, Disconnection etc., Output: 4 to 20 mA, Accuracy t-2% over complete velocity range , RS485,Modbus,/HART, digital output, certification: IP 67 for flow transmitter and IP 68 for flow sensor, Teflon coated Anticorrosive paint inside, compatible to Data logger to communicate with CPCB&SPCB. 

Service 

Protection class for sensor IP68 

Product code 

Line Size 
Flow Rate 
Make 

Parameter 

Model Code 
Transmitter Type 

Power supply 
Output 
Communication interface 

Data logger 
Design of measuring 
Sensor 

Flanged material 
Sensor lining 

Electrode material 
Grounding rings 
Measuring tube 

Coil housing 

Cable 

Carbon steel 
PTFE 

Accessories 
Service 

SS 316 L 

Accuracy 

SS 316 
SS 304 

Signal Cable 

Carbon Steel 

None 
Not required 

Mating Flange +Gasket + Nut bolts. 
Water 

(0.5% of measuring value. 
350 Mtrs 

MI R P2 OP13 CXE Line Size SI FI El L3 E3 G2 TI CHI CD CX A3. 
DN350 
0-1500m Hr 
Adept 

MagFlow6410 
Remote 
80-300V AC/DC 
4-20mA DC+ pulse +Relay O/P 2 Nos. RS 485 +HART 

External 
ANSI 150 

Carbon steel 
PTFE 

Protection class for sensor IP68 
Approval 

SS 316 L 
SS 316 
SS 304 
Carbon Steel 

None 

Specification 

Not required 
Mating Flange +Gasket + Nut bolts. 

Water 
(t/-) 0.5% of measuring value. 350 Mtrs 

2 

01Set. 329000| 329000 

length 

794800



163555631 

LICCUUIIlagneuCr 

Induction, Size: NB 300,water flow rate Max :1500 cubic M/hr ,wire housing: 
header water pipeline MS line, Principle: Faraday Law's of electromagnetic 

welded sheet steel construction, Header operating pressure: 12 Kg/ sq 
n(Max:20Kg), Flow Sensor: full bore type, wet calibrated temperature of water: 

Instantaneous flow rate(cubic m/hr), Cumulative Flow totalizer (cubic M), 
20-40 Deg. C, Ambient Temp.: 0-50 Deg. C, Power Supply:230 V AC, Display: 

Record errOr function e.g. Alarm, Disconnection etc., Output: 4 to 20 mA, 
Accuracy :t-2 -2% over complete velocity range, RS485,Modbus/HART, digital 

4 

with CPCB&SPCB. 
Technical data of Electromagnetic Flow meter. 

No. 
1 

2 

3 

4 

S 

7 

10 

11 
12 
13 
14 

15 

16 

17 

1 

19 
20 

21 
22 
23 
24 

rlow 

2 
3 

Product code 

5 

Line Size 

Make 

Parameter 

Flow Rate 

Model Code 
Transmitter Type 
Power supply 

Output 
Communication interface 

Data logger 

Flanged material 
Sensor lining 

SI No. 

Electrode material 

Meter tor Unit No. 12 & 13, BTPS HP Pump outlet 

Grounding rings 
Measuring tube 
Coil housing 

Approval 

Design of measuring sensor ANSI 150 

Cable length 
Accessories 

Service 

Accuracy 
Signal Cable 

Parameter 
Product code 

Line Size 
Flow Rate 
Make 

MI R P2 OP13 CX E Line Size SI FI EI L3 
E3 G2 TI CHI CD CX A3. 

DN300 
0-1500mHr 

Model Code 

Adept 
MagFlow64 10 

Transmitter Type 

Remote 

Protection class for sensor IP68 

80-300V AC/DC 
4-20mA DC+pulse +Relay O/P 2 Nos. 
RS 485 +HART 
External 

Carbon steel 
PTFE 

SS 316 L 
SS 316 
SS 304 

Electromagnetic Flow Meter for A WRS outlet water pipeline to BTPS suitable 

for MS line, Principle: Faraday Law's of electromagnetic Induction,, Size: NB 

400,Mediam water wire housing: welded sheet steel construction, Wet 

calibrated , Flow capacity of water line 660meter Cube Per Hr (Span:0-1 000 

meter Cube per Hr). Operating pressure Max.:6 Kg sq cm2, Flow Sensor: full 

bore type, Temperature of water<50 Deg. C, Ambient Temp.: 0-50 Deg. C, 

Output: 4 to 20 mA, RS485,Modbus,/HART, Display: Instantaneous flow 

rate(cubic M/hr), Cumulative flow totalizer (cubic m), Record errTor function e.g. 

Alarm, disconnection etc., digital output, certification: IP 67 for flow transmitter 

and IP 68 for flow sensor, Teflon coated/ Anticorrosive paint inside, compatible 

to Data logger to communicate with CPCB & SPCB. 
Technical data of Electromagnetic Flow meter. 

Carbon Steel 

None 
Not required 
Mating Flange +Gasket + Nut bolts. 
Water 

Specification 

(+/-) 0.5% of measuring value. 
350 Mtrs 

DN400 

MIR P2 OP13 CXE Line Size S1 Fi El L3 
E3 G2 Tl CHI CD CX A3. 

0-600m'/Hr 
Adept 
MagFlow6410 
Remote 

Specification 

1 Set (263200| 263200 

01 Set 423000| 423000 

output, Certification: IP 67 for flow transmitter and IP 68 for flow sensor, Teflon 
coated Anticorrosive paint inside, compatible to Data logger to communicate 

804801



5 

7 
8 

9 

12 
13 
14 

15 
16 

17 
18 
19 
20 
21 
22 
23 
24 

1 

2 
3 
4 
5 
6 
7 
8 
9 

No. 

10 

12 

13 
14 
15 
16 

17 

19 
20 

21 
22 
23 

sensor 

S 

24 

Power supply 
Output Communication interface 

Data logger 
Design of measuring 
sensor 

Flanged material 

Accuracy 
Signal Cable 

Electromagnetic Flow Meter for ETP Outlet water pipeline suitable for MS Iine, 

Size: OD: 400, Flow sensor: full bore type, Principle: Faraday Law's of 

electromagnetic Induction ,Medium : water, wet calibrated , Flow capacity of 

water line 550meter cubec per hr (Span:0-1000 meter cube per hr), operating 

pressure Max, Kg/cm2, Temperature of water :<50Deg. C, Ambient Temp.: 0 

50 Deg. C, Output: 4 to 20 mA, RS485, Modbus,/HART, digital output, Display: 

Instantaneous flow rate(cubic M/hr),Cumulative Flow totalizer (cubic M), 

Record error function e.g. Alarm, Disconnection etc. , accuracy :+/- 2% Over 

complete velocity range ,certification: IP 67 for flow transmitter and IP 68 for 

flow sensor, Teflon coated/ Anticorrosive paint inside, compatible to Data 

logger to communicate with CPCB&SPCB. 

Sensor lining 
Electrode material 
Grounding rings 

Technical data of Electromagnetic Flow meter. 

Measuring tube 
Coil housing 

Approval 
Cable length 
Accessories 

Service 

Product code 

Line Size 

Protection class for sensor IP68 

Flow Rate 

Make 

Parameter 

Model Code 
Transmitter Type 
Power supply 
Output 

Data logger 
Design of measuring 
sensor 

Flanged material 
Sensor lining 
Electrode material 

Grounding rings 
Measuring tube 
Coil housing 

Approval 

80-300VACDC 

Cable length 

4-20mA DC hpulse +Relay O/P2 Nos. 

Accessories 

Service 

RS 485 +HART 
External 

Accuracy 

ANSI 150 

Signal Cable 

Carbon steel 

PTFE 
SS 316 L 
SS 316 

SS 304 
Carbon Steel 

Communication interface RS 485 +HART 

None 
Not required 
Mating Flange +Gasket + Nut bolts. 

Water 
(t/-) 0.5% of measuring value. 

350 Mtrs 

MI R P2 OP13 CX E Line Size S1 F1 E1 L3 

E3 G2 TI CHI CD CX A3. 

DN400 
0-550m/Hr 

Adept 
MagFlow6410 
Remote 
80-300V AC/DC 
4-20mA DCpulse +Relay O/P 2 Nos. 

External 

ANSI 150 

Carbon steel 

Protection class for sensor IP68 

PTFE 
SS 316 L 
SS 316 
SS 304 

Carbon Steel 

Specification 

None 

Not required 
Mating Flange +Gasket + Nut bolts. 
Water 

(+/-) 0.5% of measuring value. 
350 Mtrs 

4 

1Set 423000| 423000 

814802



Uninterrupted Power supply 3KVA with compatible battery bank (SMF Type) 
Min two hours back-up. 

One Central DAS with all required latest software and antivirus to send the data 
to C CPCB & UPSPCB (compatible to Data logger) for flow meters installed in 
BTPS. Central DAS have to retrieve all the data related the flow meters and 
display Trend, History both in integer and graph of at least one year. 
Common for all items mentioned from serial no. I to S5, Flow meter should be of 1No. 250000 250000 

ine size as mentioned, process connector : Flange Type, Material of Flange: 
Carbon Steel, SORF COUNTER FLANGES should be supplied by bidder, Earthing /Grounding ring material: hastelloy /8S-316, Sensor transmitter 
(ntegral type ), Ingress Protection:IP67, On screen display with configuration 
button, must show multiple reading like 4-20mA signal, flow in M3hour, T T/Hr, 

LHr and totalizer. Output signal RS485 interface support digital 
nmunication with HART/ Modbus communicator, Dongle/ Net setter: as 

bnstallation like cable tray, MCB,JB etc. 
Erection, installation, testing & commissioning of all of Above flow meters, 
nnecting the Local DAS to Central DAS Via Ethernet /Optical cable/ LAN/ 
pP compatible on turnkey basis and Training for the above all installed system 
with all the documentation, Drawing etc. 
Comprehensive Maintenance contract for routine, preventive/breakdown 
maintenance of the installed system. 

TERMS AND CONDITIONS: 

FREIGHT CHARGES: - Inclusive in prices 
PACKING& FORWARDING: - Inclusive in prices. 

PAYMENT TERMS: 
FOR SUPPLY: 

2 Nos 12000 24000 

PRICES:- The prices are firm and FOR Obra Store. The price shall remain firm and shall not change due to 
any reason thereof till execution of complete order. 

(Rupees Twenty Six Lakhs Forty Five Thousand Six Hundred Seventy Two Only) 

period. 

I No 360000 360000 

GST: Shall be paid extra as legally applicable as per Govt. rule at the time of supply/works. 
INSURANCE CHARGES: Shall be borne by firm. 

1Job 150000| 150000 

36 
Months 

DELIVERY PERIOD;- Within 8-10 weeks from the date of P.0. But firm will try to supply at earliest. 

WORK COMPLETION:- Work Completion period: Within 3-4 Weeks from the date of supply of 

materials. 

FOR WORK PORTION: 

FOR CAMC: 

4452 160272 

Rs.: 

90% Payment along with 100% taxes on receipt of material at site and balance 10% shall be within 06 months 

of successful commissioning against submission of PBG of 10% of supplied iteme value valid for 

work completion/service certificate shall be issue from Engineers of Contract. 

100% Payment along with 100% taxes of erection, testing& commissioning shall be released after successful 

completion of work. 

PAYMENT AUTHORITY: - Dy. CAO, CFA&BO, BTPS, Obra, Sonebhadra. 

Payment shall be released after every quarter along with taxes & duties after necessary deductions. 

10. CONSIGNEE: Executive Engineer CSD-1, BTPS, Obra, Sonebhadra shall be consignee for supply 
portion. Al further correspondence shall be done through consignee. 

1. ENGINEER OF CONTRACT: Executive Engineer, CIMD-IV, BTPS, Obra, Sonebhadra shall be 
Engineers of contract for work portion. All the necessary agreement shall be done between Engineers 
of contract & M/s. Shreya Automation and Techno-chem Pvt. Ltd., Kanpur for work portion. 

12. SUBMISSION OF DOCUMENTS - Bill /Pro-forma invoice prepared in triplicate as per terms of 
this contract shall be submitted to the consignee duly pre-receipted with a copy to this office. Firm 
will provide 03 (Three) set Operation &Maintenance Manual in hard as well as soft copy. 

required, supply voltage DC 24V, 4C 2sq |mm, signal cable: 350 mtr. Power 
Cable: 30 mtr. , Optical cable as required and all other material required for 

824803



13. INSPECTION:-Inspection of the materials shall be carried out by authorized representative of S. 

Environment and Safety Unit, UPRVUNL, Lucknow & EE., 
CIMD-IV,BTPS. Obra at Firm Ey 

14. SUPERVISION: All the work shall be carried out under the supervision/ direction of OEM firm's 

engineer and Engineer of contract, It will be the responsibility of firm to arrange man power for 

erection /l commissioning & testing work and all testing equipments shall be arrange hw the firm a 

15. DAMAGE FOR DELAY: 

Work/ CSD-II,BTPS, Obra for materials portion. 

their own cost. 

19 

20. 

() FOR SUPPLY PORTION: Shall be imposed @ Y% per week in delay of supply reckoned on the value of such portion of material only which remains un-supplied within time fixed for delivery or 

any extension thereof subject to maximum of 10% of the contract value of such portion of the 
material plus GST as legally applicable. 
(2) FOR CAMC: a. LD@0.5% per day for ETC value for each day delay in erection, Testing && Commissioning subject 

22. 

to maximum of 20% of the contract value. b. During warranty/CMC/O&M period, in case of any Analyses/ system failure, penalty will be 
charged by engineer of contract @ Rs.1,000/- (one thousand) per day per Analyzer after a period of 

seven (7) continuous non-working days. c.For a failure of Data display: Board/panel, a penalty will be charged by engineer of Contract ( 

Contractor shall be required to replace the defective analyzer (s) or systems with neW ones at his own 

COst, failing which the engineer of contract shall have the right to terminate the O8&M contract! 
l6. SECURITY: Firm shall deposit (@ 2% of total value of order as security towards faithful execution 

d. Failure due to power outage and other Force Major conditions shall not be considered for levy of 
penalty. Total penalty per month during O&M period on account of above conditions shall be limited 
to 10% of total O&M charges for one month. In case penalty in the year exceeds 30% as above, the 

KS. I,000/-(one thousand) per day after a period of Three (3) continuous non-working days. 

17. PBG:-Firm shall have to submit 10% of order value in shape of FDR /BG prior to release of 10% 
of purchase order within 30 days. 

18. MAINTENANCE/GUARANTEE:- The Contractor shall warrant that the equipment will be new. 
unused and in accordance with the Contract documents and free from defects in material and 
workmanship for a period of twenty-four (24) calendar months commencing immediately upon the 
satisfactory commissioning. The Contractor's liability shall be limited to the replacement of any 
defective parts in the equipment ofhis own manufacture or those of his Sub-Contractors under nomal 
use and arising solely from faulty design, materials and/or workmanship provided always that suc 
defective parts are repairable at the site and are not in meantime essential in the commercial use of the 
equipment. Such replaced/defective parts shall be returned to the Contractor unless otherwise 
arranged. No repairs or replacement shall normaly be carried out by the Engineer when th: 
equipment is under the supervision of the Contractor's Supervisory Engineer. 

payment along with 100% taxes and duties valid for warrantee period. 

TEST CERTIFICATE: Firm shall submit at the time of supply if any. 
MODE OF DISPATCH: Material shall be dispatch from principal works to Obra store on freight paid 

basis. 
21. REJECTION OF DEFECTIVE MATERIAL:-Any defective or inferior material which does not conform to the specification mentioned in the order shall be rejected and shall have to be replaced by the firm free of cost. 

DEFECTIVE WORKING: 
a. In case the firm fails to complete the work with the specified time or leaves incomplete, the Nigam reserve the right to get the work completed by other agencies on debatable basis and the cost involved shall be recovered from any other bill of contractor. b. Firm shall follow the factory act rule as per Govt. Rule & entirely responsible for any miss happening to their men & materials during execution of work therefore the firm is advised to engage insured labors for Job. 
c All T&P and consumables i.e. rags/ petrol/CTC, soap/ detergent powder, PVc tape etc., all the festing instrument i.e. tong tester, Megger, digital milli-meters, pliers, screw driver sets, torqu wrench, welding machine, welding electrodes, grinder, cutter etc. including any other special T&P 

6 
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for testing purpose shall be arrange by firm at their own cost. However electricity shall be provided 
Ov the department free of cost. 

satisfactory completion of work shall be arranged by firm without any additional charges. Any other T&P. special tools, consumables etc. which is not covered in above and required for 

Old spare parts will be the property of UPRVUNL and will be returned by the firm if any. 

If, at any stage during finalization of enquiry / execution of purchase order, any document, submitted 

by firm in his bid is/are found to be forged / false, his bid is liable to be rejected, Purchase Order 
cancelled and any other departmental action as deemed fit be initiated. For this purpose the 
contractor shall have to produce original documents, if required. Non fulfilIment of contractual terms 
once awarded will lead to black listing of Firm for dealingin Nigam. 

o NIGAM SHALL PROVIDE: 

a. Nigam shall provide local accommodation to firm's service team on chargeable basis as per 

ailability. Local conveyance shall be arranged by the firm. 
b. Nigam shall ensure timely and adequate shutdown. 
c In the event of accidents during execution of working hours, necessitating medical hospital treatment 

shal be provide as available in Project Hospital, Obra. 
A Unloading, storage, security etc. as per Nigam Norms. 

Necessary crane/hydra if required are to be provided by Nigam. 
Nigam shall given adequate notice for the indenting of the services of the personnel in any case not 

less than 15 days. 
0 ESSENCE OF CONTRACT: Delivery Schedule shall be Essence of Contract for this order. 

0 FORCE MAJEURE CLAUSE: Applicable 
0 COURT OF JURISDICTION: Any dispute arising against this tender / order there-of shall subject to 

the jurisdiction of competent court of Sonebhadra / Hon'ble High Court of Judicature at Allahabad. 

D60 All other terms and conditions of form 'A&B' of UPRVUNL (Formerly UPSEB) shall also be 

applicable. 
Kindly acknowledge the receipt of order and confirm your acceptance immediately as early as 

DOSsible failing which it shall be presumed that PO has been accepted by the firm. You are requested 

to attend the office of EE., CIMD-IV, BTPS, Obra along with required documents for entering into 

an agreement within earliest, 
Thanking you. 

No. 1873/CPD-IIITO-244/BTPS/2019-20 of dated 02.03.2020. 

1. Chief Engineer & Project Coordinator, Obra TPS, Obra 
Copy forwarded to the following for the information and necessary action. 

2. Chief Engineer, Administration, Obra TPS,Obra. 

A 3. Chief Engineer, ATPS/BTPS/CTPS, Obra. 

5. Superintending Engineer, MMC-II, BTPS, Obra. 

4. Superintending Engineer, Environment and Safety Unit, UPRVUNL, Shakti Bhawan extension, 14 

Ashok Marg Luckno in reference to your letter No. 1308/ CE(Env.& safety) /UNL/dt. 13.09.2020. 

6. Superintending Engineer, Civil ,Obra. 
7. SE,0&MMC-IV, BTPS, Obra. 
8. Dy. CAO, CFA&BO, BTPS, Obra 

Yours faith fully, 

9. Executive Engineer, CSD-II, BTPS, Obra (in triplicate.) 

(ASHOKKUMAR) 
EXECUTIVE ENGINEER 

10. Executive Engineer, CIMD-IV, BTPS, Obra against requirement No-98 1/CIMD-IV/BTPS/R-1/ 

dt. 16/08/2019.The performance report of the material against this order may be communicated in 

due course. Provision in budget estimate may also be made for these items, if not already done. 

11. Cut File/ Office Copy. 

7 

12. M/s. Adept Fludyne Pvt. Ltd., Plot 4,S. No.17/1-B, Kothrud Ind Estate, Pune-4110038, India. 

(ASHOK KÜYiAR) 
'EXECUTIVE ENGINEER 
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U P Rajya VidhyutUtpadan igam Ltd. 
(U.P Govt. Undertaking) 

Office of the Chief Engineer 
Environment & Safety

7th Floor, Shakti Bhawan Extn 

14-Ashok Marg, Lucknow- 22600 I
gm.es.uprvunl@gmail.com 

CIN: U400 IO I U P980SGCOOS06SS 

Ref.No.: 1789 CE(E&S)/UNL/2023-24/OBRA-BFGD/NOA/fC dated 06.10.2023 

Mis. KC Cottrell Co.Ltd. 
12th Floor, Digital Cube, 
34 Sangamsan-ro, Mapo-Gu, 
Seoul 03909, Republic of South Korea. 
Tel + 82-2-320-61 14 
Fax+ 82-2-320-6100 

I FffiST CONTRACT 

Attn: Mr. Pankaj Gautam, Vice President- Sales & Marketing 

Sub.: Notification of Award for CIF Supply (Indian port of entry) of Flue Gas 
Desulphurisation OSI System (FGD System) Package for Obra TPS Unit #9 to Unit 
#13 of 200 MW each for Obra Thermal Power Station as per Bidding Document 
No.: 01/CE(E&S)/UNL/2021-22. 

Dear Sir, 

1.0 This has reference to the following: 
i) Our Invitation for Bids {IFB) No. 0 I/CE(E&S)/UNL/2021-22 dated 31.05.2021
ii)Bidding Documents No.: 01/CE(E&S)/UNL/2021-22 for the subject package comprising

h fi II 
. 

t e o owing: 
SN Document Detail Date 

Bid Document / E- Tender No. - 01/CE (E&S)/UNL/HQ/2021-22 31.05.2021 
I "FLUE GAS DESULPHURIZATION (FGD) OSI SYSTEM PACKAGE 

EPC CONTRACT FOR OBRA THERMAL POWER STATION" 

2 
Pre bid Queries Response_ Obra OSI 5x200MW 18062021 30.07.2021 

-

UPRVUNL Steag09072 I 

3 
Amendment- I Commercial-Obra OSI Bid No. 0 I CE(E&S) UNL HQ 30.07.2021 
2021-22 

4 
VOL.I SECTION-6 BOOK I OF 3, ATTACHMENT - IO & I 0A 30.07.2021 
(Amendment I) 

5 VOL.I SECTION-6 BOOK 2 OF 3 Price Schedule-3 (Amendment I )  30.07.2021 

6 VOL.I SECTION-6 BOOK 3 OF 3, APPENDIX 6 (Amendment I)  30.07.2021 

7 
Amendment- I Technical-Obra OSI Bid No. 0 I CE(E&S) UNL I IQ 30.07.2021 
82021-22 

8 Dwg No. 0-00-020-741 19 & 1-00-273-250 Flue gas path scheme 30.07.2021 
9 Dwg No. TCE 230-002-33 Flue gas ducting GA 30.07.2021 
10 I 95CIMD-IIBTPSG-I Unit9, I 0, 11 APH flue gas parameter 30.07.2021 

11 751 BMD(2x200MW)S-2 Unit I 2 APH flue gas parameter 30.07.2021 
12 Ash composition report No. 472AHD-IBTPSUltraTech 30.07.2021 
13 As-received Coal Analysis (Unit 12 PG Test Coal) 30.07.2021 
14 Boiler R&M Data Sheet 30.07.2021 
15 Do�. No. 216203-TV-R7 Soil Report 30.07.202 I 

16 
Addtl Prebid Queries Response - UPRVUNL-OBRA-5X200 MW OSI 31.08.2021 
System (26072021) 

17 2 l -22-ET-2- I 62893-CORR-Amendment-2(Rev) Technical-Obra OSI 31.08.2021 
18 Obra B TPS Clarified water Specification (Amendment-2) 31.08.2021 
19 Obra B TPS cooling water tapping to OSI system (Amendment-2) 31.08.2021 
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No. 

Subject :- Order for work. 

Dear Sir, 

613/AHD-I/2x200 MW/O-3 

M/s.India Engg. Works 
15/116, J.K Palace, Chopan Road 

Obra (Sonebhadra) 

SI No. Description of work 

With reference to your quotation No. Nil dtd. 20.12.2022 against enquiry No.588/AHD-/ 

ZX200MW/EW dated 20.12.2022, I hereby place on order with you for the following work to be carried out by 

you as per terms and conditions given below: 

2 

Erection of 14" MS Pipe Line, laterals, bends and valves 

from ETP discharge Line at unit no 9 HP Pump sump pit 

to HP Pump sump pit of Unit 10/11 ofBTPS, OBRA 

Scope of work: 

7. 

OFFICE OF THE EXECUTIVE ENGINEER 
ASH HANDLING DIVISION-II, 2X200MW 

B'TPS, OBRA (SONEBHADRA) 

6. 

1. Digging of trench. 
2 

3. Cutting of 14" MS pipe and making V edges at 

ends of pipe as per requirement. 

8 

Note: GST extra. 

Transportation of pipeline from old place to new 

place. 

4. Making of bend by tack welding by MS 

electrodes. 

5. Clearing the joints by brush/grinder. 

7. Making flange for valves. 
Erection & commissioning of pipe line. 

Erection of valves/NRV/clanmps. 

Removing of scrap from site to scrap yard. 

TERMS AND CONDITIONS: 

Qty Unit 

100 metre 

Dated 

4. 100% payment shall be released after completion and checking of work. 

Rate 

( in Rs.) 
1805.50 

1. The above rates are firm and shall not be subject to any variation whatsoever may be the case. 

Thanking you. 

All the required special T&P and consumable items shall be provided by the contractor. 

04.01.2023 

TOTAL 1,80,550.00 

(Rupees One Lakh Eighty Thousand Five Hundred Fifty )Only 

3. The work is to be completed within 07 days from of the date of issue of this order/material failing which 

penalty i/2% per day/week maximum 10% of total value of work shall be levied for delay. 

5. The labour to be engaged at site must be insured. Contractor is fully responsible for payment of 

compensation to their labours in case of any accident as per-factory rules. 

Amount 

(in Rs.) 

1,80,550.00 

The court of Sonetbhadra shall have only jurisdiction to try suit in case of any dispute. The other terms and conditions shall be in accordance with UPRVUN Ltd. Standard form 'A". 

Yours faithfully. 

8. Contractor will have to pay minimum wages as applicable to each person engaged/employed by him. 

(S.KÓWIVEDI) 
EXECUTIVE ENGINEER 

ANNEXURE-R19 114
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OFFICE OF THE EXECUTIVE ENGINEER 
CIVIL MAINTENANCE DIVISION-II 

U.P.R.V.U.N.LTD 
OBRA-SONEBHADRA 

3HtaNI-H-TH UPRVUNL CIN: U40101UP 980SGC005065 
CIN: U40 101UP_980SGC005065 

NO.3> CMD-1U/TC-18(E-Tender) Dated: 2 02/2023 

Subject:Confim LOI for the work of construction of trench in unit no. 13 for connection of drainage 
water of unit 12 to sump pit of unit 13, Obra TPS, Obra, Sonbhadra. 

M/s. S.N. Singh, 
97D, Usha Siddhi Kunj, 

Burdwan Compound, Lalpur 
Ranchi, Jharkhand-834001 

Registration no. 1165 dated 16-02-2023 

(Contingency Fund) 

Dear Sir. 
Please refer to this office Provisional LOI no. 122/CMD-1/TC-18 (E-Tender) dt. 

14-02-2023 vide which the subject work was awarded to you. In this connection II am pleased to 

inform you that the quoted offer amounting to Rs. 7,91,216.00 (Rupees Seven Lacs Ninety One 
Thousand Two Hundred Sixteen) Only + GST as applicable shall be paid extra as per Govt 
rules has been accepted by the Project Tender Committee & your provisional LOI is hereby 
confirmed. The remaining details provided in the Provisional LOI will remain same. 

You are requested to please submit non-judicial 01 Nos. stamp paper worth Rs. 100.00 
affixed with revenue stamps of Rs. 1.00 along with a latest passport size photograph of 

proprietor partner of firm for execution of the agreement. Without signing the agreement, 
payment shall not be made. A copy of Bill of quantity along with terms & conditions is also 

being enclosed here with. 

Thanking you, 
Encl: As above Your's faithfully, 

(M.A. Khan) 
Executive Engineer 

No. ICMD-I1TC-18(e-tender) of date. 

Copy forwarded to the following for information and necessary action: 

. Superintending Engineer, Civil maintenance Circle-I, Obra. 

2. Dy. Chief Accounts Officer, CFA&B0, BTPS, Obra 

3. Concerned AE/JE. CMD-I. 

(M.A. Khan) 

Executive Engineer 
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Bill of quantity for the work of construction of trench in unit no. 13 from drain between unit no. 12 & 13 too 
near ESP pump, Obra TPS, Obra, Sonbhadra 

Against Short Term E-Tender No. 18/SECMC-/CMD-I1/2022-23. 

SI. 
DESCRIPTION UNIT QTY. RATE AMOUNT 

No. 

carraige of steel by mechanical including all labour and T &P up to ditance 3km 

as per direction of Engineer-in-charge. 
MT 6.5 100.94 656. 11 

Demolishing R.C.C. work manually/ by mechanical means including stackingof 
steel bars and disposal ofunservice ablematerial within 50 metres lead as per 

direction ot Engineer -in-charge. 
3 Demolishing cement concrete manually/ by mechanical means including disposal 

of material within S0 metres lead as per direction of Engineer 

2 

M 32. 00 2148 05 68,737 63 

n 1. 00 1472.42 16,196.57 

charge.Nominal concrete 1:3:6 or richer mix (i/c equivalent design mix). 
Earth work in excavation by mechanical means (Hydraulic excavator)/manual 

means over areas (exceeding 30 cm in depth, 1.5 m in width as well as 10 sqm on 

plan) including getting out and disposal of excavated earth lead upto 50 m and 

4 

M 21.0 00 154.11 3,236.31 

lirt upto 1.5 m, as directed by Engineer-in-charge. All kind of soil. 
5 Earth work in excavation by mechanical means (Hydraulic excavator)/manual 

meansover areas (exceeding 30 cm in depth, 1.5 m in width as well as 10 sqm on 

plan)including getting out and disposal of excavated earth lead upto 50 m and lift 
M' 95.00 861.19 81,812.71 

upto1.5 m, as directed by Engineer-in-charge. (hard rack) 
Providing and laying in position cement concrete of specified grade excludingthe 

cost of centering and shuttering All work up to plinth level :1:4:8 (1 Cement: 4 

coarse sand (zone-l) :4graded stone aggregate 40 mm nominal size). 
Brick work with common burnt clay F.P.S. (non modular) bricks of 

classdesignation 7.5 in foundation and plinth in:Cement mortar 1:4 (1 cement:4 

6 

M' 15.00 4906.44 73,596 61 

M 7 .00 5403.6 1,99,933 26 
coarse sand) 
Providing and laying in position cement concrete of specified grade excludingthe 

cost of centering and shuttering All work up to plinth level :1:2:4 (1 Cement: 

8 

M 13.00 S661 19 73,595.42 

2coarse sand (zone-l): 4graded stone aggregate 20 mm nominal size) 
12 mm cement plaster finished with a floating coat of neat cement of mix :1:3 (1 9 

266.00 288.86 76,835 68 
cement:3 fine sand). 

10 Centering and shuttering including strutting, propping etc. and removal of form 
for Edges of slabs and breaks in floors and walls Under 20 cm wide. 

RM 140.00 146.82 20,555.08 

11 Structural steel work riveted, bolted or welded in built up sections, trusses 
andframed work, including cutting, hoisting, fixing in position and applying a 

primingcoat of approved steel primer all complete as required (but excluding 

cost ofstructural steel) 
Disposal of building rubbish / malba/ similar unserviceable, dismantled or waste 
materials by mechanical means, including loading, transporting, unloading to 

approved municipal dumping ground or as approved by Engineer-in-charBe, 

beyond 50 m initial lead, for all leads including all lifts involved. 
13 Providing and laying in position specified grade of reinforced cement concrete, 

excluding the cost of centering, shuttering., finishing and reinforcement All work 

up to plinth level :1:1.5:3 (1 cement: 1.5 coarse sand (2one-ll): 3 graded stone 

aggregate 20 mm nominal size)._ 

MT 6.50 20036.57 1,30,237.71 

12 

M 150.00 117.67 17,650.42 

M 12.00 6540 89 8, 490 68 

14 Steel reinforcement for R.C.C. work including straightening, cutting, bending, 
Kg 750.00 70.76 53,072.03 

placing in position and binding all complete upto plinth level.Cold twisted bars. 
Centering and shuttering including strutting, propping ett. and removal of form 

for Foundations, footings, bases of columns, etc. for mass concrete. 

15 M 6.00 24140 1,448 .39 

Total Rs. 

Less 11.70% ns per quoted rates (-) Rs 
8.96,054.62 
1.04,838.39 

Grand Total Rs. 7,91,216.23 
Say Rs. 7,91,216.00 

(M.A. han) 
Executive Engineer 
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COMMERCIAL TERMS & CONDITIONS AGAINST SHORT TERM 
E-TENDER NO.: 18/SECMC-I/CMD-II/2022-23 

1. PRICES:Rates in BOQ must be quoted exclusive of GST which shall be paid by the 

department extra as per Govt rules 

VALIDITY OF OFFER: 
The prices shall be kept valid for a period of at least 90 days from the date of opening of tender part-I. 

3. PAYMENT: 

100% ( undred percent) payment shall be made on successful completion of works against each work indent 
after deduction of security. income tax ete. Monthly RAB shall be prepared in form no.26. In case the payment 
is delay ed by the department to the contractor due to any reasons, the firm will not deny the execution of work 

and paynment of wages to their labourers shall have to be done by the contractor timely. 

INCOME TAX: 
Income tar at the rate prevailing at the time of billing. shall be deducted from each bill/running bill. 

SECIRITY DEPOSIT: The contractor shall be required to deposit initial security deposit amounting to 10% 
(1en pereent) of the value of the contract within two week of placing of LOI. However earnest money deposited 
against the tender may be adjusted against the security deposit. If the bidder fails to deposit the initial security 

deposit. the same will be deducted from the running/final bills @ 10% of bill amount. 
The Security money shall be released only aler Six months of the completion period of the agreement. If 

the contractor fails to perform the work successfully or discontinues the work before completion of the period 

of the agreement or the work is discontinued by the department due to his poor performance; the security money 
shall be forfeited in all such cases. Similarly security deposits shall be refunded only after adjustment of dues of 

the department. Eamest money of the successful tenderers whom L.O.I. is placed will be forfeited if they fail to 
start the work or execute the agreement. 

6. PENALTY: 

The contractor shall complete the work within the period as mentioned in the letter of indent. If the 

WOrk is not completed within completion period then damages for delay (penalty) @1 % per week of 

the value of the assigned incomplete iwork shall be levied and recovered from the bill / running bill. 

However the total amount of penalty shall be limited to 10 % (Ten percent) maximum of the total 
value of assigned work. 
In cases, in which the work is delayed due to reasons beyond the control of he contractor, then suitable 

extension of time shall be allowed granted, if the contractor applies for the same along with 'No 
claim certificate stating that the grant of time shall not form any basis for any claim whatsoever the 

reasons for delay. 
In case contractor is found negligent & the progress is not satisfactory the work shall be got carried out 

through some other contracting agency on debit able basis and the entire amount on the account of 

difference of rates and damages for delay shall be debited to the contractor and the same would be 
recovered from any of his bill pending at this project or anywhere in U. P. Rajya Vidyut Utpadan 
Nigam Limited. 

ii) 

iii) 

Contractor will not have any claim, if no work or less work was carried out against the contract. 

Period of agreement 
a) The agreement shall remain valid for the period of 03 (three) months from the date of start 

mentioned in letter of intent, Contract may be extended for further 01 (One) month on the same 
rates, terms & conditions if required. Contract may be extended further with mutual consent. 

b) The agreement executed with the contractor may be terminated at any time within the period of 
agreement by giving two weeks notice. In case the agreement is terminated due to failure on the 
part of the contractor then the security money would be forfeited. 

8. 

9. The contractor shall not let the contract to any oth firm/party/contractor. The contractor to whom the work 
would be awarded shall be responsible for all the work of agreement. 

10. Variation 
Variation of any individual item of BOQ may vary upto any extent but over all variation shall 

be limited to (+/-)10% of the contract value. In special circumstances, variation more than 10% may 
be done afier approval of Competent Tender Committee. 

11. EXTRA ITEMS. 
The contractor shall carry out, il asked lor by the Engineer, any items of work, though not covered by the 

schedule of ilems of the contract. The contractor shall submit his rate quotations supported by detailed analy sis 

with in seven (7) days in usual case alter being asked lor, in writing to take up such work. If possible the extra 

item rates shall be relaled to accepted ilem rates. If such suitable accepted rates are not available, the contractor 

shall be allowed 10% Cxtra prolit over the direct cost of materials, labour, tools and plants included in the rates 

analy sis. Cost of malerials, tools and plunt shall be duly supported with comparative bids for materials and 
transportation, il any and calculation of tools and plant hire charges shall be based on the report of rates and 

Cost cominiltee, (jovernment of India or any approved method us decided by Engineer. he rate of extra itenis 

derived liom the above shall be mulually ugreed upon by the conractor and the Engineer/purchaser betore 

slarting the work. In case of emergeney, the Lngineer will be within his right to instruct inmediate evecution of 
the eatra work without wailing for the sanction of the qutation above. In such euses joint observation of the 
cost shiall be recorded and the payment shall be made on the basis of quotation or the actual observed cost plus 
10% whichever is less. 
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12. ARBITRATION 
If any dispute. difference or controversy shall at any time arise between the contractor & Nigam & the Engineer 
of contraet touching the contract, or as to the true construction, meaning and intent of any part or condition of 
the samc. or as to the manner of execution or as to the quality or description of, or payment for the same, or as 
to the true intent, meaning, interpretation, construction or effect of the clauses of the contract, specifications or 
drawings or any of them. or as to any thing to be done, omitted or sufferedin pursuance of the contract or 
specilications, or as to the mode of carrying the contract in to effect or as to the breach or alleged breach of 
contract or as to any claims on account of such breach or alleged breach or as to obviating or compensating for 
the commission of any such breach, or as to any other matter or thing whatsoever connected with or arising out 
of the contraet, and whether before or during the progress or after the completion of the contract, such question, 
diflerence or dispule shall be referred for adjudication to the Chairman, UPRVUNL or to any other person 
nominated by him in his behalf and his decision by way of a speaking award in writing shall be final, binding 
and conclusive. This submission shall be deermed to be a submission to arbitration within the meaning of the 
Indian Arbitration Act 1940 Arbitration and CONCILIATION ACT, 1996 or any statutory modification 
thereol. The arbitrator may from time to time with consent of the parties enlarge the time for making and 
publishing the award. 

Upon every or any such reference the cost of and incidental to the reference and award respectively 
shall be in the diseretion of the Arbitrator, who shall be competent to determine the amount thereof or direct the 
same to be laxed as between solicitor and client or as between party and party and to direct by whom and to 

whom and in what manner the same shal be borne and paid. 

Work under the contract shall, if reasonably possible, continue during the arbitration proceedings and 
no pay ments due or payable by the Nigam shall be with-held on account of such proceedings. 

12. COURT OF COMPETENT JURISDICTIONN 
Any action taken or proceedings initiated on any of the terms of this agreement shall be only in the Court of 

Sonebhadra and High Court of Judicature at Allahabad. 
13. ENGINEER OF CONTRACT: 

Executive Engineer CMD-1I, Obra shall be the engineer of contract. 
14. PAYMENT AUTHORITY: 

Dy. CAO. CFA&BO. BTPS Obra, Sonebhadra shall be the payment authority. 

L 
(M.A. Khan) 

Executive Engineer 
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SPECIAL CONDITIONS OF CONTRACT AGAINST SIHORT TERM 
E-TENDER NO.: 18/SE(CMC-1)/CMD-IU/2022-23 

Work shal be carried out as per CPWD/PWD specification as per the direction of Engineer Incharge. Contractor shall have to be strictly abided by the health and safety rule of factory and rules and regulation ofP. Rajy a Vidyut Utpadan Nigam Lid., as applicable to them. 
Contractor will hav e to lake adequate precaution for safety of their workers; he shall be responsible for the 
pay ment ol any eompensation of thcir labour/stall as per rules in case of any accident happening on 

lU'Counl ol any rcason what so Cver. 

Contractor will have to put one responsible person called site representative always on the work site, who 

ill earry out the instructions of the 1Executive Engineer, CMD-I| or his authorized representative from 

ime to ime. 

ontractor will arrange his own experienced and healthy semiskilled/unskilled workers as required and will 
be responsible for the arrangement of their Gate Passes Irom security officer, insurance of the workers (as 

required). medical welfare and residential facilitics to their workers & himself etc. 
he vork will be carried out in such a way that no plant/cquipment is damaged. The repair/replacement 

shall be recovercd from the contractor's bill in case of any damages. 
The work shll be executed as per instructions of Engincer of contract or his representative. 
No claim shall be made by the contractor for the Labour rendered idle due to stoppage of work or 

susjension of work due to any reason whatsoever. 

9. Contractor shall arrange for the insurance of their workers/stalf to be engaged on job at work site at their 

10 During the tender agreement period the contractor will be responsible to ensure strict 

compliance implementation oll all the provision amended from time to time by the Central/State 

(o ernment/Local Administration up to extent, it pertains to the contractor, of all the employees employed 

b him 

lle has further to ensure and prove, if necessary, that the minimum wages, as prescribed from time to 
ime by Gov ermment under the minimum wage Act, 1948, are being paid by him to his employees and in 
case he fails to do so, the liability on this account will be adjusted from any of his security/pending bill with 

the Nigam. 

Alier completion of the work, tests shall be carried and if any defects, cracks, non-settlement of epoxy 
grouting. honey comb, ete. are found the same will have to be rectified by the contractor free of cost. In 

case. the firm fails to get the work done, the work shall be got done through some other outside agency on 

11. 

debitable basis. 

I ransportation of spares/consumables from site stores up to work site and return of old worn out spares and 
their proper staking shall be treated as included in the scope of work against each items as on enlisted in the 

ender specifications. 
Ihe security of all the spares and consumables issued to the contractor by the department if any shall be the 
entire responsibility of the contractor. 

Contractor shall make own arrangement for his stores and staff. For this suitable space will be provided by 
the department, free of cost, if necessary. 

In cuse of emergency, additional adequate manpower shall have to be deployed on the job to complete it 

within minimum possible time. 
Rights are reserved to reject any or all tenders without assigning any reasons whatsoever or to divide the 

work between more than one firm / contractors, as per sile requirement. 

he contractor shall not sublet the contract to any other agency without prior approval of the Engineer of 

onlract and they themselves shall be responsible for all the works of agreement. 
(nltractor shall follow allthe labour laws and payment to the labour shal be done through cheque 
oitractor shall pay :P, bonus and leave benefits etc to their labours as per govt. rules. 

12. 

13. 

15 

6 

17 

18 

19 
All other lerms and conditions shall bc as per general ternms and conditions ofUPRVUNL Form A' as per 

hey are upplicable. In case ol any contradiction between any of conditioms mentioned in torm 'A' nd 

Uhuse mentioned in special conditions of this contruct und commercial conditions of this contract then the 

prov isions made in the tens and conditions ol this contract shall over ride, the conditions mentioned in 

PRV.U.N.JL, Jorm 'A'. 
ims shall have lo arrange group insurance or their labours lor Rs. 5 Lues tor pay ing the ex-gratia 

Colcnsut ion given immedialely to deceased labour by UPRVUNL (Obra tPS). The lirm will deposit the 

ahe ex graliu anount with the concern division within 120 days ot the ineident elaiming trom insurunce 

LODplny olherwise same shall be udjusted lrom the bill of tUhe lim. 

20 

21 

(M.A. Khan) 

Eecutive Eugineer 
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OFFIKE OF THE EXECUTIVE ENGINEER 
CIVIL MAINTENANCE DIVISION-II 

U.P.R.V.U.N.LTD 
OBRA-SONEBIHADRA 

UPRVUNL CIN: U40101UP 280S GCO05065 
CIN: U40101UP_980SGC005065 

NO. 22 /CMD-I1/TC-18(E-Tender) Dated 14 /02/2023 

Subject:- Provisional LOI for the work of construction of trench in unit no. 13 from drain bet ween unit 
no. 12 & 13 to near ESP pump, Obra TPS, Obra, Sonbhadra. 

M/s. S.N. Singh. 
97D. Usha Siddhi Kunj. 

Burdwan Compound, Lalpur 
Ranchi, Jharkhand-834001 

Dear Sir 
Please refer to e-tender for subject work against e-tender notice No. 18/SECMC-I/CMD-

/ 2022-23, part-l and l of which were opened online on 13-02-2023 and 14-02-2023 respectively. On 
opening of Part-l1 your rates were found lowest at 11.70% below the estimated rates amounting to 
Rs. 7,91,216.00. Due to urgency of work you are allowed to start the work whose Date of start & 
date of completion of the work shall be 15-02-2023 & 14-05-2023 respectively. The confirm LOI for 
the subject work shall be placed shortly. 

Thanking you 

Your's faith fully. 

Executive Engineer 

No.122CMD-11/ TC-18(e-tender) of date. 

Copy forwarded to the following for information and necessary action:-
1. Superintending Engineer, Civil Maintenance Circle-1, Obra. 
2. Dy. Chief Accounts Officer, CFA&BO, BTPS, Obra 
3. Concerned AE/JE, CMD-II, BTPS. 

14.02.23 

Executive Engineer 

120
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OFFICE OF TIE EXECUTIVE ENGINEER 

CIVIL MAINTENANCE DIVISION-II 

U.P.R.V.U.N.LTD 

OBRA-SONEBHADRA 

CIN: U4 0101UP980SGC005065 
37RT-HH UPRVUNL 

CIN: U 40 101UP_980SGC005065 

Dated: 23 /02/2023 
NO. /CMD-II/TC-09(E-Tender) 

Subject:LOI for the Work of construction of sump pit inside of unit no. I I ESP, Obra, Sonbhadra 

M/s Shahzade Khan, 

Near Geeta Mandir, 
Sec-8, Obra, Sonbhadra 

Registration no. 1196 dated 23-02-2023 

(Contingency Fund) 

Dear Sir, 
Please refer to e-lender for subject work against short term e-tender notice No. 

09/SECMC-1/CMD-11/2022-23, part-I and Il of which were opened online on 20-02-2023 and 

22-02-2023 respectively. In this connection I am pleased to in form you that your quoted offer 

amounting to Rs. 27,19,369.00 (Rupees Twenty Seven Lacs Nincteen Thousand Three 

Hundred Sixty Nine) Only + GST as applicable shall be paid as per Govt. rules has been 

accepted by the Project Tender Committee and work amounting to Rs. 27,19,369.00 is awarded 

on you. Date of start of the work and date of completion of the work shall be 23-02-2023 

and 22-06-2023 respectively. 
You are requested to please submit non-judicial 01 Nos. stamp paper worth Rs. 100.00 

affixed with revenue stamps of Rs. 1.00 along with a latest passport size photograph of 

proprietor/ partner of firm for execution of the agreement. Without signing the agreement, 

payment shall not be made. A copy of Bill of quantity along with terms & conditions is also 

being enclosed here with. 

Thanking you, 
Your's faithfully, Encl: As above 

(0 i. 
(M.A. Kifam) 

Executive Engineer 

CMD-I1/TC-09(e-tender) of date. 

Copy forwarded to the following for information and necessary action:-

1. Superintending Engineer, Civil maintenance Circle-I, Obra. 

2. Dy. Chief Accounts Officer, CFA&B0, BTPS, Obra 

3. Concerned AE/JE, CMD-I. 

No. 

Kriew 

23: 
(M.A. Kan) 

Executive Engineer 

ANNEXURE-R21 121
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Bill of quantity for the Work of construetion of sump pit inside of unit no. 11 ESP, Obra, Sonbhadra 
Against Short Term E-Tender No. 09/SECMC-I/CMD-II/2022-23. 

S. UNIT QTY. RATE AMOUNT 
DESCRIPTION 

No. 

Earth work in excavation by mechanical means (Hydraulic 

excavator)/manual means over areas (exceeding 30 cm In depth, 1.5 m in 

width as well as 10 sqm on planjincluding getting out and disposal of 

excavated earth lead upto 50 m and lift upto 1.5 m, as directed by Engineer 

in-charge.All kinds of soil. 
Earth work in excavation by mechanical means (Hydraulic 

excavator}/manual means over areas (exceeding 30 cm in depth, 1.5 m in 

width as well as 10 sqm on plan) including getting out and disposal of 

excavated earth lead upto 50 m and lift upto 1.5 m, as directed by Engineer 

in-charge.Hard rock (blasting prohibited). 
Providing and laying in position cement concrete of speclfled grade 

excluding the cost of centering and shuttering All work up to plinth level 

:1:4:8 (1 Cement: 4 coarse sand (zone-|) : 8 graded stone aggregate 40 mm 

nominal size). 

Providing and laying in position specified grade of reinforced cement 

concrete, excluding the cost of centering, shuttering, finishing and 

reinforcement ll work up to plinth level :1:1.5:3 (1 cement: 1.5 coarse 

sand (zone-11): 3 graded stone aggregate 20 mm nominal size). 
Reinforced cement concrete work in walls (any thickness), includin8 
attached pilasters, buttresses, plinth and string courses, fillets, columns, 

pillars, piers, abutments, posts and struts etc. above plinth level up to floor 

five level, excluding cost of centering, shuttering, finishing and 

reinforcement:1:1.5:3 (1 cement: 1.5 coarse sand(zone-ll): 3 graded stone 

156.00 154.1 11 24041.19 

Cum 800.00 861.1 19 688949.15 

Cum 12.00 4906.44 s8877.29 

M 31.00 6540.89 202767.58 

M3 57.00 7886.44 449527.12 

aggregate 20 mm nominal size). 
Reinforced cement concrete work in beams, suspended floors, roofs having 

slope up to 15° landings, balconies, 
window sills, staircases and spiral stair cases above plinth level up to floor 

five level, excluding the cost of centering, shuttering, finishing and 

reinforcement, with 1:1.5:3 (1 cement: 1.5 coarse sand(zone-l):3 graded 

stone aggregate 20 mm nominal size). 
Centering and shuttering including strutting, propping etc. and removal of 

form for Foundations, footings, bases of columns, etc. for mass concrete 
Centering and shuttering including strutting, propping etc. and removal of 

form for Walls (any thickness) including attached pilasters, butteresses, 

plinth and string courses etc. 
Centering and shuttering including strutting, propping etc. and removal of 

helves, chajjas, lintels, bands, plain 

M3 4.00 8274.41 33097.63 

M2 14.00 241.40 3379.58 

M2 540.00 516.36 278832.200 

587.33 9984.62 
form for Suspended floors, roofs, landings, balconies and access platformn 

10 Centering and shuttering including strutting, propping etc. and removal of 

form for Lintels, beams, plinth beams, girders, bressumers and cantilevers 
Steel reinforcement for R.C.C. work including straightening, cutting, 

bending, placing in position and binding all complete upto plinth level. 

Thermo-Mechanically Treated bars of grade Fe-500D or more. 
Structural steel work in single section, fixed with or without connecting 

plate, including cutting, hoisting, fixing in position and applying a priming8 
coat of approved steel primer all complete. (Steel should be paid by 

M2 17.00 

M2 55.00 467.84 25731.14 

11 

Kg 5800.40 70.76 410452.03 
12 

20036.58 100182.90 MT 5.00 department free of cost). 
Carriage of excavated rock 

loading, unloading and stacking up to distance 3.00 km as per direction of 

engineer-in-charge. 
Disposal of building rubbish / malba / similar unserviceable, dismantled or 

waste materials by mechanical means, including loading, transporting, 

unloading to approved municipal dumping ground or as approved by 

Engineer-in-charge, beyond50 m initial lead, for all leads including all lifts 

involved. 
Hire and running charges of crane 20Tonne capacity including all lubricant, 

fuel, driver, etc. 

13 by mechanical transport including 

M3 800.00 267.99 214392.00 

14 

M3 299.00 117.67 35183.18 
5 

Day 5.00 8050.00 40250.000 

25,75,647.61 Total Rs. 
Add 5.58% ns per quuoted rates (+) Rs.| 143,721.13 

Grand Total Rs. 27,19,368.74 

Say Rs. 27,19,369.00 

02-23 

(M.A. Kifm) 
Executive Engineer 
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COMMERCIAL TERMS & CONDITIONS AGAINST SHORT TERM 
E-TENDER NO.: 09/SECMC-)/CMD-I1/2022-23 

1. PRICES:Rates in BOQ must be quoted exclusive of GST which shall be paid by the 

department extra as per Govt rules 

VALIDITY OF OFFER: The prices shall be kept valid for a period of at least 90 days from the date of opening of tender part-I. 

3. PAYMENT: 
100% (Hundred percent) payment shall be made on successful completion of works against each work indent 
after deduction of security, income tax etc. Monthly RAB shall be prepared in form no.26. In case the payment 

is delay ed by the department to the contractor due to any reasons, the firm will not deny the execution of work 

and payment of wages to their labourers shall have to be done by the contractor timely. 

INCOME TAX: Income tax at the rate prevailing at the time of billing, shall be deducted from cach bill/running bill. 

5. SECURITY DEPOSIT: The contractor shall be required to deposit initial security deposit amounting to 10% 

(Ten percent) of the value of the contract within two week of placing of LO1. However earnest money deposited 
against the tender may be adjusted against the security deposit. If the bidder fails to deposit the initial security 

deposit. the same will be deducted from the running/linal bills @ 10% of bill amount. 

The Security money shall be relcased only afler Six months of the completion period of the agreement. If 

the contractor fails to perform the work successfully or discontinues the work before completion of the period 

of the agreement or the work is discontinued by the department due to his poor performance; the security money 

shall be forfeited in all such cases. Similarly security deposits shall be refunded only after adjustment of dues of 

the department. Earnest money of the successful tenderers whom L.O.I. is placed will be forfeited if they fail to 

start the work or execute the agreement. 

6. PENALTY: 

The contractor shall complete the work within the period as mentioned in the letter of indent. If the 

work is not completed within completion period then damages for delay (penalty) @1 % per week of 

the value of the assigned incomplete work shall be levied and recovered from the bill / running bill. 

However the total amount of penalty shall be limited to 10 % (Ten percent) maximum of the total 

value of assigned work. 

In cases, in which the work is delayed due to reasons beyond the control of the contractor, then suitable 
extension of time shall be allowed / granted, if the contractor applies for the same along with "No 

claim certificate' stating that the grant of time shall not form any basis for any claim whatsoever the 

reasons for delay. 
In case contractor is found negligent & the progress is not satisfactory the work shall be got carried out 

through some other contracting agency on debit able basis and the entire amount on the account of 

difference of rates and damages for delay shall be debited to the contractor and the same would be 

recovered from any of his bill pending at this project or anywhere in U. P. Rajya Vidyut Utpadan 

Nigam Limited. 

ii) 

ii) 

7. Contractor will not have any claim, if no work or less work was carried out against the contract. 

8. Period of agreement 
a) The agreement shall remain valid for the period of 04 (four) months from the date of start 

mentioned in letter of intent, Contract may be extended for further 01 (One) month on the same 

rates, terms & conditions if required. Contract may be extended further with mutual consent. 

b) The agreement executed with the contractor may be terminated at any time within the period of 

agreement by giving two weeks notice. In case the agreement is terminated due to failure on the 

part of the contractor then the security money would be forfeited. 

9. The contractor shall not sublet the contract to any other lirm/party/contractor. The contractor to whom the work 

would be awarded shall be responsible for all the work of agreement. 

10. Variation 
Variation of any individual item of BOQ may vary upto any extent but over all variation shall 

be limited to (4/-)10% of the contract value. In special circumstances, variation more than 10% may 

be done after approval of Competent Tender Committee. 

11. EXTRA ITEMS. 
The contractor shall carry oul, if asked lor by the Engineer, any items of work, though not covered by the 

schedule of items of the contract. The contractor shall submit his rale quotations supported by detailed analysis 

with in seven (7) days in usual case afler being usked lor, in writing to tuke up such work. If possible the extra 

item rales shall be related to uccepted item rates. If such suitable accepted rates are not available, the contructor 

shall be allowed 10% extra profit over the direct cost of malerials, labour, tools and plants included in the rates 

analysis. Cost of materials, tools and plant shull be duly supported with comparative bids tor nuterials and 

ransportation, if any and caleulation of tools and plant hire churges shall be based on the report ot rates and 

COst commillee, iOvernmenl of Indiä or any approved nethod us decided by lngineer. The rate ot extra items 

derived Irom the above shall be mutually ugreed upxn by the contrauctor und the Engineer/purchaser before 

starting the work. In case of energency, the lngineer will be within his right to inustruet imnnediate execution of 

the extra work withoul wailing lor the sanction of the quotation above. lu such cuses joint observation of the 

cost shall be recorded und the payment slull be ade on the busis of quotation or the actual observed cost plus 

10% whichever is less. 

1234844



12 ARBITRATION 
f dispute. difference or controv ersy shall at any time arise between the contractor & Nigam & the Engineer 
ot coiract aouching the comtract or as to the true construction, meaning and intent of any part or comdition of 
e same or as to the manner of execution or as to the quality or description of. or pay ment for the same, or 
the true imtenL meaning. interpretation. construction or effect of the clauses of the contract, specifications or 

draings or ay of them. or as to any thing to be done. omitted or suffered in pursuance of the contract or 
Seciications or as to the mode of carming the contract in to effect or as to the breach or alleged breach of 
oomtract or as to any claims on acooui of such breach or alleged breach or as to obviating or compensating for 

e oommision of amy such breach. or as to any other matter or thing whatsoever connected with or arising out 
of the oontract and whether before or during the progress or after the completion of the comtract, such question. 
dffernoe or dispute shall be refered for adjudication to the Chairman, UPRVUNL or to ary ther person 
ominated b him in his behalf and his decision by way of a speaking award in writing shall be final, binding 
nd conchusine This submission shall be deemed to be a submission to arbitration within the meaning of the 
indian Arbitraion Act 1940 Arbitration and CONCILIATION ACT. 1996 or amy statutory modification 
thereoi The abitraor may from time to time with consent of the parties enlarge the time for making and 
publishing the award 

pOm eer or amy such reference the oost of and incidental to the reference and award respedively 
shall be in the discretion of the Arbitrator. who shall be competeni to determine the amount thereof or direct the 
sme to be tared s berwem solicitor and client or as between paty and party and to direc by whom and to 
wbom and in what maner the same shall be bone and paid. 

Work under the contract shall. if reasonably possible. continue during the rbitration proceedings and 
opay mens due or pay able by the Nigam shall be with-beld on account of such proceedings. 

12 COLRIOF COMPETENT JLRISDICTION 
Aaion n or proceedings initined on ay of he tms of this agreement shall be only in the Court of 
Somebihaira nd High Cour of Judicaur a Allahabad 

13 ENGINEER OF CONTRACT: 
Eveutne E inear CMD-I. Obra shall be he enginasr oi comirac 

A1MENT AUTHORIT: 
DCA0.CFA&BO. BTPS Obra Sona 

14 

be the paymeai horit. 

(MA. Khanj 
Executive Engineer 
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SPLCLALONDUIONs O1 CONIRACLAGAINSI SUORL ILAM 

1UNDER NO,; 09/SECMCCMD /2022 23 

Work shall be canied out in prCPWD/TW) »prelloation per ttie direction of ngneer Inohurge 

ontrncto shall have lo be iietly nbieled by thw henlth nd nalety rule ol lctory md rules and regulation 

olP. Rajy a Vidyut tpdnn Nigan I ud, an opyplhoulble to the 
ontrncaW will have o ake epnto pNecanton lor alety ol ther workern; he shnll he renponsihle lor the 

PAy mend l ny vnmpenntm ol thoir llon/ntatl a er rules Uane ol ny ncoident happening on 

ontracor will hane to pud omible porHON Calleol ile repronentative always on the work site, whe 

ill amy ut the innwtioN l te ENeeutiv0 ngincer, CMD-| or bis anthorized representntive from 
A 

time lo lime 
onratr will ange hia Nn esserlemeed inl lwultlhy Nemnkilled/umskiled workern requlred and wil 

he reponvilble lor ihe arranpeent of thelr iale l'anen lom necurily ollicer, inaurance of the workers (a 

required), nedienl ellre and reniadontlal liwllitten lo lhelr worken & himelf eto 

he work will be earled out in Nuh a way thut n plont/cquimment is dumaged. he repair/replacement 

shall be rccovered l the comtrnetor's bill in cune ol ny dmuge, 
The work shall be exeeuted aN per instruetonm ol T'nglheer of contrael or his ropreentative. 

Na claim shull be made by the contrInetor lor the Labour renderel ldle duo to sloppage of work or 

UNpOnsio ol work alue to nny reuson wlhuloover 

Contrnctor shall arrunge lor tlhe inuranee ol lholr worker/nulT lo be engaged on job t work site at their 

cOst 

During the tender ugrecment perod the contructor will he resonsible lo cnsure strict 

compliance/inmplemenlution ol all the provision mended lrom tine to time by the Central/State 

GOvernmcnt/local Adninistration up to exlent, il pertains to lhe comtractor, ol all the employces employcd 

by bhim. 

IHe has lurther to cnsre ond prove, if necery, that the minlmum wuges, us preseribed Irom time to 

ime by Govermcnt under the minim wuge Ael, 1948, ure being puid by hin to his employces and n 

case he liails to do o, the lialbility on this nccount will be ndjunted lrom any of his security/pending bill with 

the Nigam 

10. 

Aler completion ol the work, teats shull be cnrried and I uny delects, erucks, non-iettiement of epoxy 

routing. honey conb, ele. ure fomd the sane will huve to be rectitied by the contractor free of cost. In 

eane, the irm lails lo get the work done, the work hall be got done tlhrouglh some other oulsicde agency on 

debitable busis. 

Transportation of spures/conumables Irom sile tores up to work site nd return of old worn oul spures and 

their proper slaking shull be treuled as ineluded in the scopc of work ngainst cuch items us on cnlisted in the 

(ender spccilication 
The security ol all the spuares nnd comsunmables issued lo the contractor by tlhe depurtment it any shull be the 

cntire responsibility of he contractor. 
Contractor shall make own arrungement lor his stores ned stuft. l'or this suituble spuee will be provided by 

the depurtment, lrec of cost, il neeeNary. 

12 

13. 

14 

in cuse ol emergeney, addinlional adequale nuunpower slhull Dave lo be deployed on the job to complete it 

within minium pOssible time, 
Rights are reserved to rejeel any or all lenders withoul asslpgning uny reusons whutsoever or to divide the 

work between more tUun ome im / contructors, a 1or wile requlrement. 

The contractor shall not sublet the contract to any other ngeney without pror upprovut of the lngincer of 

Contruct und they themselves slhall he rexmusiblo lor all the wrka of ugreement 
ontractor shll tollow ull tie lutwnur laws d puymet to the latwour sthall be shne through chequc. 
Contractor shull pay 11P, Iunus und leuve benetits ete to their lulwury as por govt. rules. 

All other tenms und comditioms nhall be ws per general terns und conlitinms of PkRVUNL Fom 'A" as por 
tey ure upplicable. In cwe of ny contrindllethom between any uf conditions mentioned in lorm A" un 
those mentioned in special comudtion ol thi contact and cmnereiul vonulitions of this contrat then the 
prvisis made in the tems nd comditiom ot this contuct shull over rile, the conditions mentkone 

U.PR.V.I.N.I., Jorn 'A*. 
ims shull huve 0 uwrnpe yip HrnCe lr lholr 
conpensatinnm given imnediuely to decewed lubnw by UPRVUNIL. (bu T'S). 1he lirm will depwsit the 

uhuve ex rutia umont with the emen alivinon winthin 120 duys of tlhe invieut elaiming tm uurance 

cnpuny otherwise sune sluall bw uljusted iom tho bill of ho li 

15 

o. 

)7. 

18 

19 

20. 

Ou lor R. LNN or juy ing the es-gratiia 

(M.A. Khán) 
Eeeutive ngineer 

125
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No. 

Subject :- Order for work. 

M/s. R. P, Construction works 
Gajraj Nagar, Dalla Road 
Obra (Sonebhadra) 

Dear Sir, 

688 /AHD-IW2x200 MW/O-3 

With reference to your quotation No. Nil dt. 22.02.2023 against enquiry No.671/AHD-11/ 

2x200MW/EW dated 17.02.2023, I hereby place an order with you for the following work to be carried out 

by you as per terms and conditions given below: 

>I No. Description of work 

4 

5. 

Erection of 8" NB MS 500 m Pipe Line, laterals, bends 

and valves from ETP raw water sunmp pit to Slurry Pump 

of Unit 12/13 of BTPS, OBRA 

Scope of work: 

1. 

OFFICE OF THE EXECUTIVE ENGINEER 
ASH HANDLING DIVISION-II, 2X200MW 

BTPS, OBRA (SONEBHADRA) 

1. Digging of trench. 

2. Transportation ofpipeline from old place to 

new place. 

3. Cutting of 8 " NB MS pipe and making V 

5 

Note: GST extra. 

7. 
8. 

edges at ends of pipe as per requirement. 

6. Erection & commissioning of pipe line. 

Making of bend by tack welding by MS 

electrodes. 
Clearing the joints by brush/grinder. 

Making flange for valves. 

1ERMS AND CONDITIONS: 

Erection of valves/NRVlclamps. 

Removing of scrap from site to scrap yard. 

Qty Unit 

500 metre 

1. The above rates are firm and shall not be subject to any variation whatsoever may be the case. 

All the required special T&P and consumable items shall be provided by the contractor. 

their labours in case of any accident as per-factory rules. 

@i/2% per day/week maximum 10% of total value of work shall be levied for delay. 

100% payment shall be released after completion and checking of work. 

Dated 03.03.2023 

Thanking you, 

Rate 

( in Rs.) 

586.00 

(Rupees Two Lakh Ninety Three Thousand ) Only 

The work is to be completed within 10 days from of the date of issue of this order/material failing which penalty 

The court of Sonebhadra shall have only jurisdiction to try suit in case of any dispute. 

TOTAL 2,93,000.00 

The labour to be engaged at site must be insured. Contractor is fully responsible for payment of compensation to 

The other terms and conditions shall be in accordance with UPRVUN Ltd. Standard form 'A'. 

Amount 

Contractor will have to pay minimum wages as applicable to each person engaged/employed by him. 

(in Rs.) 
2,93,000.00 

Yours faithfully, 

(S.6. DWIVÉDI) 
EXECUTIVE ENGINEER 

ANNEXURE-R22 126
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No. 710 /AHD-IW2x200 MW/O-3 

Subject i- Order for work. 

M/s. R. P, Construction works 
Gajraj Nagar, Dalla Road 

Obra (Sonebhadra) 

Dear Sir, 

With reference to your quotation No. Nil dt. 06.03.2023 against enquiry No.689/AHD-II/ 

2x200MW/EW dated 03.03.2023. I hereby place an order with you for the following work to be 

carried out by you as per terms and conditions given below: 

SI No. Description of work 

Note: GST extra. 

OFFICE OF THE EXECUTIVE ENGINEER 

ASH HANDLING DIVISION-II, 2X200MW 
BTPS, OBRA (SONEBHADRA) 

3. 

TERMS AND CONDITIONS: 

5. 

Digging and disposal of Ashlgarbage Near 350 

Ash Pipe Line of 5 x 200 MW, BTPS, Obra 

from positive tiraha to Malviya Nagar 

Scope of work: 

1. Digging of ash/garbage near ash pipe line. 
2. Collecting and disposal of ash/garbage 

thorough dumper to specified location. 

6. 

3. Any other work related to completion of 

work. 

7. 

8. 

Qty 

4. 1009% payment shall be released after completion and checking of work. 

1. The above rates are fm and shall not be subject to any variation whatsoever may be the case. 

2. All the required special T&P and consumable items shall be provided by the contractor. 

Unit 

Dumper 

Dated 21.03.2023 

Rate 

Contractor will have to pay minimum wages as 

Thanking you, 

( in Rs.) 
822.86 

TOTAL 2,88,001.00 

(Rupees Two Lakh Eighty Eight Thousand one ) Only 

The work is to be completed within 45 days from of the date of issue of this order/material failing which 

penalty @i2% per day/week maximum 10% of total value of work shall be levied for delay. 

The other terms and conditions shall be in accordance with UPRVUN Ltd. Standard form 'A', 

The court of Sonebhadra shall have only jurisdiction to try suit in case of any dispute. 

Amount 

The labour to be engaged at site must be insured. Contractor is fully responsible for payment of 

compensation to their labours in case of any accident as per-factory rules. 

(in Rs.) 

2,88,001.00 

Yours faithfully, 

applicable to each person engaged/employed by him. 

(S.K. DWIVEDI) 
EXECUTIVE ENGINEER 
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feewed 

No. 

OFFICE OF THE EXECUTIVE ENGINEER 
Ash Handling Division-I 

B' Thermal Power Station 

IAHD-I\BTPS\T-04/5.E.-1/2021-22 

M/s Alok Construction, 

Dear sirs, 

U.P. Rajya Vidyut Utpadan Nigam Ltd. 
P.O.: 0bra, Distt. - Sonebhadra 

Pin, - 231219 

Subicct:- L.0.1 for "Annual maintcnance and turning of ash disposal pipe line of 5x200Mw. 

BTPS, OBRA". 

RNQ-13, W.I., Colony, 
Anpara (Sonebhadra) 

With reference to your offer submitted against this office tender no. T-04/S.E.-/BTPS/AHD 

W2021-22 & as per administrative approval accorded by CGM, Obra, vide registration no. 109 dated 

07/04/2022 & in continuation to this office letter no. 
1023/AHD-I/BTPS/T-04/S.E.-I/2021-22 dated 

04/04/2022. I hereby place an order with you for "Annual maintenance and turning of ash disposal pipe 

line of 5x200MW, BTPS, OBRA". Rates mentioned against each items in rate schedule enclosed in 

annexure-I and the scope of works, terms && conditions enclosed as anneXure-I/TII respectively. The 

total value of the order will be Rs. 29,09,940=00 only (Rupees Twenty Nine Lakh Nine Thousand 

Nine Hundred Forty Only). The works has been started w.e.f. 04/04/2022 for a period of One 

year. The distribution of amount between Ash handling Division-I, 3x200MW, B' TPS, Obra and Ash 

handling Division-II, 2x200MW, 'B' TPS, Obra are given as under: 

1. Ash Handling Division-1, 3x200MW, 'B� TPS, Obra 

2. Ash Handling Division-II, 2x200MW, 'B' TPS, Obra 

GST: GST shall be paid extra as per Govt. rules. 

Completion Period: 01 Year w.e.f. 04/04/2022 

Date: ofa4/202 

Rs. 17,45,964-00 

Rs. I1,63,976-00 
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Vou are advised to submit non judicial stamp papcr worth Rs. 100/- with one revenue stamp of 
Bs 1/- and a recent passport si2e photograph tor exeCuting thc agrecment for amount allotted to AHD 
I ay200MW, B' TPS & AHD-|1, 2x200MW, "B TPS respectively within 07 days of receipt of L.O.1. 

No, payment will be released without entering into agreement. 

Encl: As above. 

No. jo3g 

Thanking you, 

2. Superintending Engineer-II, 2x200MW, 'B TPS, Obra. 

AHD-NBTPS\ T-04/S.E.-I2021-22 on Dated: o]o4)2o 22 
Copy forwarded to the following for information and necessary action: 

1. Superintending Engineer-I, 3x200MW, 'B' TPS, Obra. 

3. Sr. Accounts Officer, P&AD, 'B� TPS, Obra. 

5. Asst. Engineer, AHD-I, 3x200MW, 'B' TPS, Obra. 

Yours faithfully, 

6. Jr. Engineer concerned of this division. 
7. EE cut file 

(D.K.UPDHYAY) 

4. Executive Engineer, AHD-II, 2x200MW, 'B' TPS, Obra with two spare copies of LOI. 

EXECUTIVE ENGINEER 

(D.K.UPADHYAY) 
EXECUTIVE ENGINEER 
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